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The Assembly met in the Assembly Cham~ of the Council House in 
New Delhi, at Eleven af the Clock, being the ~ Day of the First Session of 
the Constituent Assembly of India (Legislative), pursuant to sub-section (2) (a) 
of Section 19 of the Government of India Act, 1935,. as adapted by the India 
(Provisional Constitution) Orders. 1947 Mr. President (The Honourable Dr. 
Rajendra Prasad) was in the Chair. 

DECLARATION BY M,EMBERS. 
The following members made the declaration undaI;:"!Bule 2C: 

The Honourable Shri R. K. Shanmukham Chetty (Madras: General); 
The Honourable Dr. John Matthai (U.P.: General); 
Shri Mohan Lal Gautam (U.P.: General); 
Maharaja of Parlakimedi (Orissa: General); 
Shri Loknath Misra (Orissa: General); 
Dr. Sir S. V. Ramamurthy (Udaipur State); and 
Shri Lal Mohan Pati (Mayurbhanj State). 

ELECTION OF THE SPEAKER. 
1Ir. President (The "Honourable Dr. Rajendra Prasad): I desire to welcome 

Members to this the first session of the Constituent AssemblI on its legis
lative aide. As you are aware, under the Independence of India. Act the 
Legislative Assembly as well as the Council of State ceased to exist after the 
14th August last, and the functions of both Houses were to be carried on 
thereafter by the Constituent Assembly. This is the first occasion when the 
Constituent Assembly has met for that purpose. It was felt that it would 
be desirable to maintain the distinction between the constitution making func
tion ·of the ConBtituent Assembly and it,s ordinary function of a legislature. 
For that purpose it was thought desirable to have some one to preside over 
the deliberations of the Assembly when it did its work as a Legislature because 
of certain anomalies which had arisen on account of my being the President 
of the Constituent Assembly Rnd also a Member of the Government. You 
have, therefore, now to proceed to elect a Speaker, who will be independent 
of the Government and carryon the functions of Speaker and preside over 
vour deliberations. The Secretary had announced a time for putting in nomi
~ations for the Speakership. The nomination only of one gentleman has 
come in and that is of Shri G. V. Mavallinkar. 

( 1 ) 
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Therefore, ' in accordance with the provision of sub-rule (l!) of rule 2B of 
the Constituent Assembly (Legislative) Rules, T baveto annOIIDce to Honour
able Members that nomination papers duly filled in have been received on. 
behalf of Shri G. V. Mavalankar. The names of the proposers and seconders
are as follows: 

Shri Satyanarayan Sinha 
St't.h Govindas 

Shri Mohan Lal Saksena 
Shri K. M. Munshi 

Propo8er8 : 

Seconder8 : 

As no nomination papers have been received on behalf of any other Member,. 
I declare Shri G. V. Mavalankar duly elected. 

I would now invite Shri G. V. Mavalankar to occupy the Chair. 
[Thereupon Mr. Pre8ident (The Honourable Dr. Raje'ndra Prrtsad) vacatea 

the Chair which was then ol;cupip,d by Mr. Speaker (The Ronourahl.p, Mr. G. V. 
M avalankar] 

The HOnourable PaDdit .Jawabarlal Nebr1i (Leader of the House): 
Mr. Speaker. we meet in this room after a relatively brief interval and there
are many old faces here and many new ones. But this interval has seen 
a sea change in the fate of our country and in the face of our country. We 
meet to·day in a new capacity-that of a sovereign legislative body. We meet 
as the representatives of a free and independent India. We meet, I regret 
to say, as the representatives of not the whole of India as we have known it, 
but minus a part of it. Not only have these great and historical changes 
taken place, but during the last few months other events have happened which 
have brought shame to our country and to us. Nevertheless, we have facea 
these events in the past nnd we have to a large extent overcome them, if I 
may say so. But the prohlem~ that face us are colossal in their magnitude 
and it is a hnppy {)men that we should start our business here to-day by the 
election that has tnken pIRCE' nnd which has placed you, Sir, in that high 
office. You hring to us the accumulated wisdom of that high office and those' 
of us who have had the privilege of knowing you, value you as a councillor, 
a friend and a guide, nnd a leader in this House. It is a matter of great 
gratification and pleasure to me, to my Government, and I am sure to every 
Memher of this House, thllt you have accepted this high office, because ill" 
the difficult times ahead you will have to face also difficult problems in guid
ing U;;, and we shall have the satisfaction of knnwing that our g-uide is a true' 
lind trusted guide. 

Therefore, Sir, with deference, I congratulate not you so much, but the
House on the choice that it has made. I trust that under your gn;dance all 
of us, whether we are members of the Government or not, or Members of 
thi~ House, will discharge our duty without fear or favout, without affection 
or ill·will to anybody. We have started this new life of ours by taking a new 
oath of allegiance, not t<l any external Ruthoritv but to the interests of India, 
and in taking that oath I have no doubt we hope to discharge that duty by 
every single citizen of India, whatever he may be, wherever he may ·he. to 
whatever creed, religion or caste he may belong, without any partiality or 
without any favour. 

I welcome you, Sir, and I congratulBte the House on this happy occasinn. 
Mr. :8. Poker Sahib :8ahadur (Madras: Muslim): Mr. Speaker, I have 

gre.II' pleRlJure in 88sooiating myself with what has been said by the Hono~ble 
the Prime M"mister and I join him in congratulating you in being elected BB 
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~'.' . e Sp~a,ker of this .aug~st body. I tr,ust that a. B the custodian 'of the rights 
, , d prIVileges of this House upon which depends the future destiny of this 
"great country, you will do everything to protect such rights and privileges. 

. I once again congratulate you on this auspicious occasion, 

Sir V. T. Kriahnamachari (Jaipur State): I beg to associate myself whole
heartedly with the congratulations offered to you by the Honourable Pandit 
Nehru on your unanimous election as Speaker. No better choice could have 
been mad-e for the Speaker of the first free Parliament of India, than yours. 
You have already won our confidence and endeared yo\!rself to us as President 
of the Legislative 4ss,Elmbly. ,We, aI:e e;tre,mely fortunate that we shall have 
the benefit of' your Wisc 'CbUi1sel : arid' invaluable assistance in the extremely 
difficult days that lie before us. I offer to you my most sincere congratulations, 

lII'awab Iluhammad Ismall Xllan (U. P. Muslim): I rise to offer you our 
heartfelt congratulations on your election to this high office. Our Prime 
Minister has congratulated the House on the choice it has made, May I add 
to that word .. choice" and say "wise choice"? We who have worked IInder 
you in the last Legislative Assembly know fully well ho'\\!: courteous and just 
you are to every party and how you have by your judicious and impartial 
rulings won the confidence of every section of the House. I think the House 
could not have made a better choice. Indeed it is a great honour for any 
Indian to be elected the first Speaker ,of the Bovereigp legislature of a free and 
independent India. I offer you again my most sincere congratulations and 
I run sure that we shall work unitedly and with full confidence in you ~s our 
Speaker. 

ShrJ V. I. )[UDishwam1 Pillal (Madras: General): Mr. Speaker, I rise to 
congratulate you heartily on y~ur assumption to the gadi of the Speakership 
of the Dominion Legislature of !~e., Coming ,8S I do from the South and 
representing the Scheduled Castes I wholeheartedly welcome your election 
to. bfl tho Speaker of this august body. Though a n~w member to th;s le~s
latme we have seen in the press and have also heard what is told by others 
that you have always had a very kind heart towards the poor men of our great 
('ouniry. Being the first Speaker of this august body. I ~ sure you will 
extend your /Zoodwill and kindness to all the members of tliis House who are 
representing here millions of our countrymen. I wish you good luck and 9 
good' time in the greai Ohair which you occupy. 

Shrimati Kansa Kehta (Bombay: General): Mr, Speaker. T have weat 
pleasure in associating myself with the lIen'timenfis eXprf\llRed by the pre'f'iotta 
speakers in congratulating you on this great bonour. We in Bombay are 
particularly proud of you, because you were our first Speaker in tbe new 
Assembly in Bombay. With your impartiality and your wise iudgment you 
made a mark there, This House should congratulate itself on having you 
R~ its Speaker, because we are sure that you will bring here also your great 
qualities as a Speaker. Sir, I congratulate you. 

Mr. !lpeaker (The Honourable Mr.' G. V. Mavalankar): Honourable Members, 
I am deeply thankful to you all for the confidence you have reposed in me 
by electing me to this high office of the Speakership of the first Parliamen& 
of Free India. T am conscious that the honour conferred on me and the can· 
fidence reposed in me carry· With them a heavy responsibility. I hope that 
it may be given to me to prove myself wort,hy of both. T. can only Ra" t.hHt 
I shall spare no pains for the purpose. 

Manv of the members assembled bere 88 legislators of free India have 
hsa (''tPt'rience of Ind!~n legislatures functioni"~ ll'lder th" Rriti"h (I~g;8. 
All the members have hHlierto engaged themselves in the most difficult snd 
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intricate task of constitution-making. To-day, we are meeting under wholly 
different circumstances and with a different character of business. We have 
begun to function as a legislature or Parliament of Sovereign India, having 
an independent and distinctive place on the world map. We have aspired 
and will continue to aspire to maintain the best relations with all the powers 
of the world and we hope that India will be privileged to play an important; 
role in the achievement of world peace and prosperity. 

Free, frank and impersonal discussion of eV(jry question, viewed from the 
point of view of the betterment of the conditions of the masses and with an 
'international outlook on world peace is, I may be permitted to say, the very 
soul of democracy, for which the last devastating war was said to have been 
fought. In order to work for the fulfilment of that democracy, we shall be 
required to lay down our own standards and eltablish traditjODB, and with the 
sincere co· operation of all the members of this august Assembly, I hope to 
be helpful in upholding the best democratic standards and traditions and the 
dignity and independence of this House. I thank all members once again 
and pray that the Almighty may help us all in our efforts. 

DEATH ANNIVERSARY OF LATE LALA LAJPAT RAl. 
Shri B. D88 (Orissa: General): Sir, to-day happens to be Lala Lajpat 

Rai'R death anniversary day. Our friends of the East Punjab are having a 
holiday to celebrate the memory of tbat great leader of India. Lala Lajpall 
Rai was a leader in this House: he was the leader of the Nationalist Party and 
also the deputy leader of the Swaraj Party before that. May I request you 
to mark om l.(,mage to that great leader in a fitting mmmer? 

:Mr. Speaker: I understand that we have II- very short agenda before us r.nd 
thnt the Honourable the Leader of the House is not going to move his res<:>·
lutioll 10·o"y. 

The llonourable Pedlt lawaha.rl&1 .ahru (Leader of the House): I do 
not propose to move it. It is vitally important but not urgent. 

Mr. Spaaker: In'that case, we will finish the whole business in a very short. 
time and then we will adjourn. 

STATEMENTS LAID ON THE TABLE 

(INFORMATION PROMISED IN REPLY TO CIilRTAIN QUBSTIONS DURING THE PREVIOUS 
SESSIONS OF THE LEGISLATIVE ASSBMBLY-LAID ON THE TABLE OF THE HouSB 

TO-DAY.) 

Mr. Mohammad Nauman'8 starred qUe8tion No. 995(d) of 14th March, 1946. 
IRREGULARITIES IN FOODGRAIN PUROHASES BY SENIOR FOOD CONTROL OFFICER, 

O. AND T. RAILWAY. 

Statement Rl/Owing the appointments made in the O. and T. Railway, Food 
Department. 

Subordinate Staff 

BindWl including 
Scheduled 
Caste. 

Mu.lIm 

111 

Interior Staff 

BindWl includ· 
~uled 

101 

Muslim. 
HindWl includJng 

Scheduled 
Castes 

1M 

Total 
Jl[u.lim 

61 
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Sri R. VenkataBubba ReddiG"", Bta1'1'ed question No. l014 (b), (0) and (f) ot 
15th MaTch, 1947. 

RETIRED EUROPEAN I.e.s. OFFICERS EMPLOYED IN INDIAN STATES AND ZAMINDARIES 

(b) Superannuated European Indian Civil Servi,'e officer. draw their normal Indian Civil 
Service pension. 

(c) Their salaries are shewu in list I attached. Sir Alexanler Tottenham has in 
the meanwhile died and Sir Collin Garbett has left India. . 

(f) There are approximately 69 Europeans ill tho service of the ; ndian States who have 
served in India ill Sel'vice. other than the Indian Civil Service. Their name. and details, 
where they are now serving, are shown in list II. This list is possibly not entirely accura~ 
owing to the change. which take place from time to time. 

LIsT I [1014 (b) lind (e)] 

Name of European Indian Civil Service Officer Staw where he is 8aIary drawn in the 
employed Staw 

1. Sir Alexender Totwnham C.I.E., I.C.S. (Reld.) Pudukkottai 

2. Sir Collin C. Garbett, K.C.S.I" C.S.I., C.M.G. Bhopal 

3. Sir ThomaaAuatin, K.C.I.E., I.C.S. (Retd.) Kolhapur 

LIsT II [1014 (fll 

Names of European serving in Indian States 

1. Dr. A. M. Heron 

2. Mr. G. A. Anderson, O.B.E. 
3. Brigadier L. Gilbert,C.I.E., M.C • 

•• Lt.·CoI. W. E. J. Beeohing 
5. Mr. M. J. Millet 
6. Mr. W. B. Robinaon . 
7. Mr. F. S. Young. C.I.E., C.B.E. 
3. Mr. A. C. Armstrong, C.I.E., C.B.E. 
9. Dr. Miss M. Stowe, M.B., Ch.B. 

10. Mr. Mark Lubo Sohinkey 
11. Mr. Guy Thorpe 

12. Mr. C. M. B. Mersh 
13. Lt.-Col. N. J. G. Jones 
14 •• TfMajor W. M. Mair 
15. TfMajor H. M. Cl0S8 
16. Lt. B. N. Roy . 
17. T/Capt. G. O. Allan 
18. Lt.-Col. H. S. Stewart 
19. Lt.-Col. B. J. Ryan 
20. Dr. H. Jacoby, M.D. (Berlin) 

21. Major General B. D. Inskip, C.B., C.I.E., D.S.O., M.C. 
22. Lt.-Col. A. S. Mackay 
3. Mr. P. Johnetoll8 

Re. 2, 500 per m88IIeID. 

Re. 1,500 

Re.3,OOO 

Staw where &erving 

Hyderabad 

Bhopal 

Dewae (Senior) 
Bajgarh 



CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [17TH Nov. 1947 

N6IIle8 of European serving in Indian States State where serving 

24. Mr. J. E. Armstrong, C.I.Er., O.B.E. Bundelkhand Group 
26. Mr. L.E. Ferrant, M.B.E. Charkhari 
26. Mr. Ralph Albert Horton, C.I.E. Indore. 
27. Major General A. H. Williams, C.I.E., M.C. 
28. Benior Major Alfred J6IIle8 CurtiS, M.B.E. 
29. Major A. G. Wheeler. Alwar 
30. Mr. G. T. Beer, M.B.E. Bundi 
31. Mr. F. A. Naughton . Jaipur 
32. Dr. J. F. Robbinson, M.D., F.R.C.B.E., F.A.C.S. 
33. Brigadier, C. W. Palin, M.C., I.A. 
34. Major C. J. Phillips • 
35.'4r. P. B. Clarke 
36. Mr. R. H. T. Mackenzie Bikaner. 
37. Mr. J. W. Connelly 
38. Mr. G. A. Bennet 
39. 'Mr. G. A. Carroll Jodhpur 
.0. Major.General R. C. Dunoan, C.I.E.,H.V.O., O.B.E. 
41. Captain E. France 
42. Mr. A. P. OOll • 
43. Mr. G. T. Bimpson 
44. Hr. R. Cardoza . 
46. Hr. H. R. Williams 
46. Hr.,T. Sedon . 
47. Hr. W. H. Kinohena . 
48.' Lt.-Col. C. O. B. Da1lJ1t, M.C., I.A. (Reta.) 

49. Hajor J. F. ~ell 
110. Bir Robert G. Allan, C.I.E. 
Ill. Brigadier H. R. c. Lane, C.B., D.B.O. 
II!. Major M. W. Reed ' 
113. Capt .. in M. H: B. Harvey.Joaea, O.B.E. 
N. Hr. T. D. Coui.ghan, M.B.E. 
l1li. Hr. F. H. Bibra 
116. Hr. J. P. Niclio~n, O.B.E. 
117. Hr. B. A. DUbois 
118. W/B Major/Lt.-Col. D. A. Wharton·BroWD 
10. Hr. H. W. Aideuon . 
80. Dr. (Capt.) W. P. B. Mitchell, H.B.E., K.I.H. 
81. Hr. F. H. Welsh 
82. Brigadier H. L. 8oott, C.B., D.B.O. M.C., I.A. (R9td.) 
83. Hr. R. Powell, I.P. (Retd.) 
84. Lt.-Col. Severn wiliiams, C.I.E., I.P.B. (ReW.) 
811. Lt.-Col. R. L. Lemon 
88. Col. H. M. Tulloch 
87. Hr. H. C. Papworth,O.B.E. 
8S. Major Sir H8my Howard, C.I.E., M.C. 

69., Capt. F. F.Pearaon . 

Udaipur; 

'n 
Baroda. 

Cotoh 

J~ 
.N;~1f'M"!8'U' • 
~~~ 
,JI~b4i " 
" .... 
Tripura. 

~ 
'l ,"'.' 

Nandgaon 
~..,.~ 

, .... 
Gwalior 

!l.walioJ' 
~v~re 

';I:raVfl!)\:9r'I and 
, Cochin. 

lianlpiii"'" 



STATEMENTS LAID ON THE TABLE 7 

Mr. Manu Subedar'8 -starred que8tion No.ll51 (b) to (d) of 2ht };larch, 1946. 

ILL-TREATMENT OF INDIAN PASSENGERS TRAVELLING BY M. S. Battory. 
(b) to (d). Government understand that the ~eneral question of tbe allotment of accom· 

Eodation to all types of pasaengers in the "Bntory" has been the sal?ject of close investi
gation by the Ministry of Transport and they have come to the conclnsion that there wa. 
no question at all of any discrimination against Indian passenger. in the allotIJ16nt of 
berths. It bas been stated that in general terms senior ranking officers and women and 
children were provided witl< tbe best cabin accommodation and tbat tbere is no eVidence 

·of any 'ill-treatment' of Indian passengers, as has been alleged, 80 far as h<>rthing was 
lconcerned. 

The Ministry bave stated tbat tbe "Batory" was not altogetber too suitabla a sbip to 
send into Eastern waters and that it was only because of tbe dire shortage of transports 
'available at that time that this vessel was employed to India for one voyage. Thlly h~ve 
further stated that the payers of pa.sage mone.,· for all passengers berthed on 'B' "and;C' 
·decks were subeequently refunded a portion of their fare and it was boped that -tbilJ womd 
do a great deal to remove any aense of grievance whicb arose ·,,·ith regard to tbe aecom
-modation. 

The Ministry ha~e als." pointed out t~at the .P:· &; O. ~tesm Navigation, Co., merel,. 
,"cted as the O~eratmg Lme for t~e bookmo; of clvJlian .passengers and that they were no~ 
.dIrectly respoDSlble for tbe bertbmg of passengers wblch was done at a Conference "in 
~Iasgow. attended by the Service Departments. the Se., Transport Officer and a repI:eaent.a
"tlve of the Company and that it was the general opinion that the best pos$ible arrange-
:menta had been made in very difficult circumstances. - -- , -

Babu Ram Narayan Singh's starred question No. 1924 of 17th April, 19~7. 

POSSESSION OF ESTATE OF MR. HARI JBB OF SllAJLUl.U) DI8TJI.IOT,.!BDIAB 

IN BURMA. 

All particul&rs of Mr. Hari Jee'. - property in Burma are not avan.ble tlIe requirei 
information could not be furnished by -tbe Government of Bn~ 
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Supplementaries to Sardar M angal Singh's starred questions Nos. 106 and 
107 of 31st Ootober, 1946. 

SURPLUS MILITARY STORES. 

8hri M·. Ananth:asayanam Ayyangar's, Shri Sri Prakasa and Seth Govinddas's 
Supplementaries 

No. 1()6.-0ther countries have also destroyed' many of their fighter aircraft for the 
reason that they are useless for civil purposes. 

Fighter aircraft are of no use in Civil Aviation. These are designed for very high 
speed and are normally single seater aircraft with no load capacity except for the carriage 
of ammunition, etc. The engines afe extremely high powered and the expense involved 
in maintaining these engines is very high. 

A total of approximately 75,000 tons of Ordnance Stores and 4,200 tons of ammu· 
nition i~ stackeu in the cpen in Central Ordnance Depot., J ubbulpore. The Ordnance 
stores are little affected by weat.her conditions, 31 per cent. of such slores are uuder 
paulina or temporary shelters, and of the remainder only 2 per cent. are of a. type which 
might deteriorate due to adv~rse weather. Most Qf the ammunition is eithel' unservice
able Or awaiting repair. 

PRoFITEERING BY GOVERNMENT IN THE DISPOSAL OF CERTAIN ARTICLES 

Prof. N. G. Ranga's Supplementary 
No. l07.-The suggestion in effect amounts to sale through agercies. The Dispf)8als 

Enquiry Committee set up by Industries and Supplies Department which, among other 
thiugs, enquired into the various methods of disposal, came to the conclusion that the 
use of agcnciea as a method of disposal was not desirable. The Goverllment of India have 
agreed with the recommendations of the Enquiry Committee. In the circumstances, it is 
regretted that the suggestion cannot be given effect to. 

Shri N. Narayan Mwrtki'8 unstarred question No. 35 of 4th Nov8mber, 1946. 
BUILDINGS IN WARD No. 14, DELHI, NOT ACQUIRED BY DELHI IMPROVEMENT 

TRUST 

(0) Ahola K4daro &Mme. 
Lessee 
Buildings on I,on sq. yda. belonging to 

Buildings on 1,153 sq. yda. belonging to 

Buildings on 386 sq. yda. belonging to 
Buildings belonging to. , 

(b) Prooeedings for acquisition are being taken. 
8erm Puram Idgah 8chtmwJ. 

M. Moizuddin and others. , 

Must. Naimat Bi, wlo Moll. 
Ahmed. 

M. Mohd. Sharif, s!o Shahabuddi .. 
Syed Ahmed Shah. 

No property falling under the Serai Purani Idgah Scheme has yet l>een acquired by th e 
Delhi improvement Trust. 

Prof. N. G. Ranga's supplementary to Mr. Manu BubedM'8 8tarred question 
No. 534 of 14th NovembB1', 1946. 

SUPPLY OF TIMBER FROM BJTRMA, ANDAMANS AND INDIAN FORESTS 

Early thi. year the High Commissioner :or Jndia intilllated that the Chief Forest 
Officer, Andamans, could supply to the United Kingdom ahout 100 tons of converted matetial 
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a.nd 750 to 1,000 tons of Gurjan logs every quar""r. It ·.vas further stated that this 
t~'pe of timber had no market in India, lind that Hi. Majesty'. Government were very 
anxious to obtain the same. The High Commissioner also enquired wbetber tbe Govern
ment of India wouid be prepar.d to grant an export licence. In view of tbe fact that 
the revised scbeme fClr the Andsrnllus Fo ..... t Reconstruction provides for export to the 
United Kingdom of 4,400 ton. of Gurjan timber annually, made up of:-

Gurjan planks and soantlings 
Flooring strips 
Padauk and silver grey squares 
White Chuglam, Dhup, etc. . 

tons. 
2,700 
1,000 

250 
450 

The Government of India allree,l to l"Jmply with the wishes of His Majesty's Government. 
Taking the conversion w,..;tage at approximately 40 per cent., tbe quantity of timber to be 
exported to the United Kingdom work. out to about 2,'700 tons a year iu sawn form. 

Up to tbe end of lIlarch, 1947, two licences bave been issued against the quarterly quota, 
one for export of 300 tons of Gurjan logs from Calcutta on 12th February 1947 and a·nother 
(or 500 tons of logs of the same variety hom Port lllair on Bth )larch 194i. 

Sliri M. A.nant.i:nayarnm Ayyanrtr',~ 8upplemmtaries fa Mr. Manu Subedar's 
starred que8tion No, 16 of 3Td February, 1947 

SHORTAGE OF MATOHES AND PROFITEERING BY VENDORS AND MIDDLEMEN. 

The queation of gil'ing assistance to cottage match factories was gone into in great 
detail when the Tariff BQard Enquir~ into the Matcb Indu.try took place in 1926-28. 
Attention i. invited to Chapter VIl, and par,..;. 26 and 27 of Chapter X of the 'Report 
of the tndian Tariff Board rel(arding tb. grant of protection to the ;\Iateh Industry'. Tbe 
Tariff Board came to tbe conclusion that the 'manufacture of matches as a cottage indu.trl 
had hardly any future' and that tbey could not tberefore, 'recommend any special measurea 
for tho encouragement of cottage matcb facv,ries '. The Board, however, recommended 
tho.t in case 'an excise tloty was imposed on matches manufa-etured in India, a reduction 
not exceeding 2 annas per p:ross should he marle in the ease of cottage factories in consi-
deration of their limited resources'. Excise duty is at v)'esent~ being levied in accordance 
with Finance Department (Rovenue Divi8icn) Notification No. 4 dated 11th May 1946. The 
rate of exeiae dnty ,)n matche8 depends upon whether the daily output of tbe factory 
exceeds or does not excee:l OAt" hundred gl'OBS of containers; in the case of smaller factories 
the duty being les8. 

In view of what has b.en .taled ahove, It is very doubtful whether the cottage indu8try 
would be able to stand up to competition again8t highly organi8ed, "irge·scale concern •. 

Pandit Sri KriBhna Dutt Paliwal'8 starred qUe8tion No. 41 of 
5th February. 1947. 

SALIII Ol'lINDIAN MIIIDICINIliS IN MAURITIUS AND PBoTIliST AGAINST MB. RIDLEY'S 
STATBIlIIiNT Bill ADOPTION 01' FRRNOH NAM·ES BY INDIANS. 

A8 regards .. rts (a), Ie). (d) and (e) informati"n furni.hed by the Government of 
Mauritins is 88 folloW8 : 

(a) 80me Indo-Manritian. deaire to uae Indian medicines because they hav. confidence 
in them and be{,8use they can he sure thC'se medicinps will not contain beef, 
alcohol. or other ingredients a!(ain8t which the\' may have religious objections. 
There are no l"estriction~ on Jsale of Indian medicines in the open market in 
Mauritins provided the law regarding the sale of drugs i. complied with. Two 
Jndo-Mauritjan pharml\ciat. were recently conaulted by the M.uritiu. Gov· 
ernment. One of them said he was quite r .... dy to ·order Indian medidnes if 
there were .ufficient demand but so far the demand had l'Een feeble. The 
other 88id that he had sufficient demand and had ordered medicines from two 
firm. in India but hac! rP<'l'ived no reply. 'He proposed to try agllin. 

(c) ChanJ(e of name. r>lip;ion and style of Iivin~ was once conoidered progre.sive by 
BOrne Indo-Mauritian.. Sin,.., ahout 1936, however. when the centenary of 
Indian immigration in Mauritius was eel.brated, the tide is said to have tnrne~, 
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and whilst quite ready to adopt what is useful and practical in European 
customs, the Indo· Mauritian ill .ssentials wishes to stand by the "'lllture and 
civilization of his ancestors. 

(d) Uptill 1935 it was beheved by some Indo·~lauriti&ns tbat they had a better chance 
of promotion into the higher ranks of Government if they joined the general 
population. Whether there was any hasis for this in the past or not, it is no 
louger thought by that Government to be true now. 

(ej There are several Indians witb Indian names holding high Government offices. 
(b) and (f). If Indians elect to proceed to, and settle down, in overseas countries 

·they can hardly expect that all the spedal facilities which people enjoy in India should 
··be made available to them in their "ountry of adoption, particularly if alternative faci
lities are available in the latter. It is also extremelv doubtful whether Indian medical 
practitioners versed in Indian systems (If medicine would care to proceed to Manritioe. 
Appointment of sucb Indian Doctors must obviously rest with the Government of Mauritiua. 
~t is open to the Indian community in Mauritius to make arrangements for the imP.oJ1.a.. 
,ion of Indian medicines an<1 Indian Doctors. If and wben any approach is made to 
-Government for such purposes Government would give such assistance as tbey can. 

Seth GovinddQ.8's starred question No. 71 (c) of 6th February, 1947 

. :FEDERAL PuBLlO SERVIOE COMMISSION TEST FOR RI!IORUITMENT TO PERMANENT 
VAOANCIES IN THE CENTRAL SEORETABIAT. 

Number of IIpplioants for 1st and 2nd Division Examination who were nomi-' 
nated by the Home De~lIIent on the results oIthe pPeViOWl examinations 
for the 1st and 2nd DiVlllloo • •.• • 28 

Number of applicants for the 3rd Division Examination nominated by the 
Home Department on the results of the previous examinations for the 3rd 
Division 398 

TOTAL 1126 
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J .. ala Deshbandhu Gupta's supplementary to Bri R. Venkata8ubba Reddia7'" 
starred question No. 227 of 12th February 1947. 

starred question No. 227 of 12th FebiTuary, 1947. 
Th~ Chief CommiSdlOller. DelhC has been con.ulted. He IS of opinion that it wonld 

not be possible to ration makhes in Delhi. Apart from the fact that the situation 
has now considerably improved it is considered that rationing of matches in Delhi wonld 

"not be sllccessful as it is difficult to lay down different criteria for different ~ of 
people, Discriminate b~oning is impracticoble and g~eral rationing will ,not sqlve 
the problem and in fact would result in increase~ hlack marketing. 

Seth Sukhdev's unstarred question No. 42 of 12th February, 1947. 
WELFARE OFFIOERS AND THEIR STAFF ON N. W. RAILWAY. 

(a) The required information i. contained in the .tatemfflt appended. 
(b) The ezpenditure during the years 1945·46 and 1946-47 on the BtaJJ r.ferred to 0" p(W 

(a) •• lIB foUow. ,-

1 

(0) 1945-46 

(") 1946-47 

Appendix. 

R •. 
'93,326 

1,43,727 

SfQ!ement showing the slnff employed on the Welfare Organization of the 
N. W. RQilway. 

Oftioe 

I. Headquarters Oftioe 

'2. S~tendm!.t Me-
weal Workshop. 

"-

'3. Labore 

4. Delhil 
6. Rawalpindi 

-6. Mnltan 

~ Ferozepore • 

Number of staff as On 

1st Janu· 1st Janu
My 1946 My 1947. 

. 1 
2 I 
I I 
2 2 

2 
1 

l 
2 2 
I 1 
1 3 
3 2 

3 4 
I 1 

3 4 
2 3 
3 4 
I 1 

I 3 
2 3 

1 3 
I I 

Senior Weifa.n) Offioer . 
Welfare Inspectors. 
Lady Welfare Inspectors. 
Aoaistant Welfare Inspectors. 
Lady Welfare Workers. 
Canteen Inspector. 

Assistant Welfare Oftioer. 
Senior Welfare Inspectors. 
Welfare Inspectors. 
Assistant Weifare InspE'Ctors. 
W ~lfare Clerks. 

Assistant Welfare Inspectors. 
Welfare Clerks. 
Assistant Welfa.:e Iaspectors. 
Welfare Assistants. 
Assistant Welfare In'!p6Ctors. 
Welfare Assistants. 

Assistant Welfare Inspectors. 
Welfare Assistants. 

Assistant Welfare Inspectors. 
Weifa.n) Assistants. 

• 
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Office 

8. Xa.raohi 

8. Quetta 

10. 8tores 

11. Walton Training School 

12..A8ai.atant Works 
Manaser. Works. 

Number of staff as on 

1st Janu· 
ary 1946 

3 
4 

1 
2 

1st Janu· 
ary 1947. 

4 Assistant Welfare Inspectors. 
4 Welfare Assistants. 

2 Assistant Welfare Inspectors. 
1 Welfare Assistants. 

Asaist&!>t Welfare Inspector. 

1 Assistant Welfare Inspector. 
2 Welfare Clerks. 

~nt Welfare Inspector. 

Pandit Mukut Bihari La! Bhargava'8 starred que8tion. No. 419 of 20th February. 
1947. 

CRIMINAL TRIBES IN AJMER·MERWARA. 

(a) The number and the various kinds of Criminal Tribes Registered in the districts, 
are aa follows :-

7'Tib. No. on register 

Gypsies 1. Bansis . 285 
2. Kanjars 459 
3. Nats 

745 Gypaiee. 

UtnAiciled. 
1. Baories 49 
2. Rawats U. 
3. Karats. 15 
4. Chakras 7& 
II. Naiks 101 
6. Minas 88 

357 DomioiIe<L 

The total number is thus~l,l02 The places of localities of various tribes are also shOWD 
below: 

Sauie •. _Nasirabad. Kekri, Sawar,' Ajmer. Beawar, Pisapgan,. Pusl,tk""" Bbinai,. 
Sri nagar. 

Kanjara.-Nasirabad, Kekri, Sawar, Ajmer, Beawar, GoeI", TQdgarll, Bijainagar. 
Jawaja. 

Vau.-8eawal'. 

Baori.-Mangliawas, Gagal, Pu~hkar, Pisangan, Beawar. 
RQ1cat.-Beawar. 
Me.at.-Bea .... r. 
CAai".a •. -Masuda, Bijainagar, Beawar, Ajm.r 
Nail-.-M"allda, Bijainagar. Jawaja. Bhinai. Goela. Piaa.n~ .i ....... -Kekri. Sawar (here only one Hina i. ""'"ding). 
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(n) There are no regular settlementa for crimina.! tribes in Ajmer·Merwara. The mem-
.be .. s of these U'ibes were rounded up and induced to live at certain Central places near 
,police statIOns or outposts, as a lIIe""ur~ of pl'Otection to the public. No policy for educat.
ing these tribes 01' for pl'ovidmg them with elJJployment has 80 far been formnlated, The 
late lJeoti l:Iegiments ani .\Iill" l;urps provided som. facilities for the education and 
.employment of members Of tilese tnbes along with other.. 

The questIon of the establishmellt of a settlement in Ajmer·Mel'wara for these tribes haa 
been engaging the attention ot tile' Local Administration for some time and was a.lso con· 
bidered by the Advisory Council. The Counet! is however, opposed to the idea of callin, 
any tribe a criminal tribe 01' segrel,[ating :.ny dass of p"rsons in a settlement and is of 
opinion that no stigma should attach to any persQIl by reason of hia birth and no scheme 
shonld be prepaTed invo.1 viug segreg .. tion oi allY tribe; but that special facilities for the 
education .. nd .. dvancement of backwa<d tribes including the 80 called criminal tribes shonld 
be provided. Consequen:t.ly tile P,'QposaJ fol' thll establishment of .. settlement for 
members of Criminal Tribes has beeh droppeol and measures for their education and uplift 
are being coDllidered. 

(c) Yes. Sansie. have been established not only at Bhinai but at Ramsar, Srinagar, 
Sawar and other places where lhere arc Police station. so that they may be kept under 
,sDrveilance. 

(d) Some complaints were reoci ved ill the past but nothing can be done to remove them 
·as ·th.y are likely to be more iang-.;>us at places where there are no police stations. A. 
stated at (b) above, the question of the uplift of these Criminal Tribes is now under 
.consideration. 

MT. Sasanka SekhaT SanyaZ's staTTed question No. 4M (a) of 21st February. 
1947. 

CONVERSION OF CANTEENS INTO INDIAN REFRESHMENT ROOMS AT JUBBULPUB, 
MUTTRA, AGRA AND OTHER STATIONS 

(a) The position with regard to Military canteens at the stations mentioned is as follo .. : 
Dehri·on·Son •. - The Military canteen which existed at this station has been abolished. 
lubbulpore.-The canteen was dosed on 14th March 1947. 
Nagpur.-The Women Voluntary Service and British Other Rank. snack Bar .... 

closed on 25th January 1946. 
The Women Voluntary ServICe and Indian Other Ranks canteen was closed on 1st 

March 1947. 
'The Free Tea canteen was closed on 24th February 1947. 
NuttTa.-The canteen is likely to be closed on 1st April 1948. 
AgTa.-The canteen was closed on 1st March 1947 . 
• 1lanikpuT.-No canteen was provided at this station. 

Seth Sukhdev's staTTed question No. 474 (b) of 21st February, 1947. 
ACC0ll4ll40DATION FOR STORAGE OF FOODGBAINS 

A statement showing the maximum capacity- of 50: 50 hesi. and lubsidised godOWU8 tW 
bas ~en in use since completion is laid on the table of the Houae. 
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STATEMENT SHOWING 
SUBSIDISED GODOWNS 

THE MAXIMUM CAPACITY OF 50:50 RAMS AND 
THAT HAS BEEN IN USE SINCE nOMPLETION 

Ham .. of Place 

(In Tons.) 

Maximum capa· 
city that has 
been in use since 
completion 

2 

10 : 60 BASIS GODOWN'S

C. P. "Berar . 24,500 
14,450 
12,000 

on-
BInd 

Punjab 

SUBSIDISED GODOWN'S 
EASTERN STATES-

KhairgarhState 

K.Jabandj 

Patna 

1,378 

1,000 

502 

Nil 

Total capacity Reasons as to why the entire 
of the godowns capacity of the godowns has not 
so far completed been utiliaed 

3 

24,500 
14,450 
29,400 

'22,800 

Does not arise. 
Does not arise. 

4 

Some of these sheds are situated· 
in rice areas and some in 
wheat ar6116, so, some sheds 
remain vacant in off season for 
rice or wheat. Arrangements 
have since been made to· 
utilize these sheds in off 
....... ons through local reo 
tailers in the Deficit areas. 

Defects in the selection of the 
8j te8 of Lahore .heds. They' 
are being remedied. 

1,000 Does not arise. 

1,000 There was no full stock to be 
stored. 

1,500 The matter regarding settling of 
rates was under correspon. 
dence between the State and 
the Agents so long, so, the 
godowns were not used at all. 

Necessary action to utilise the 
godwons to the fullest extent' 
is being taken by the Patn& 
State. 

Supplementarie8 to Pandit Sri Kri8hna Dutt Paliwal'8 starred 
que8tion No. 652 of llrd March. 1947. 

PRIOE COMMITTEE ON AGRICULTURE, FORESTRY AND FJSHERIES 

An enquiry was made from the U. P. Government who have clarified the position a .. 
follows: 

The price paid in both the Agra and MuttTa districts as well as in the rest Of the 
Province under the Direct Procurement Drive was the statutory maximum price of Rs. 10-4·0 
per month. Since this price was supposed to be the price at the primary assembling market· 
Ia the village, !&II addition was made for catage to the purchasing centre. This additional 
percentage was alao uniform throughout the Province. 

If the question refers to Black Mark~i price, U. P. Government haY< no accurate infor· 
mation as to the position last year. It may he that price. in the area in the immediate 
p'roximity of Agra tQwn were higher than those in the neighbouring Muttra di8trict but 
........ unlikely that a price of Rs. m was reached. . 
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8upplementaries to Pandit Sri Kri8hna Dutt PamwaL's starred question No. 
707 of 4th March. 1947. 

CONVICTION OF PROFSSOR BASUDEO BISHEN DAYAL FOR PREACHING HINDU 
RELIGION IN MAURITIUS 

According to the information now received from the Government of Mauritius the· 
following is the position :- _ 

First prosecution-Professor Sasudeo Bishen Dayal was first prosecuted on the 16th. 
March 1944, for 40lding an illegal. meeting on the 22nd February 1944. He was found 
guilty and sentenced to pay a fine of Rs. 150 and costs. After sentence had been passed. 
he refused to pay fine and was in consequence arrested and imprisoned on the 9th May 
1944. He was releaaed on the 22nd June 1944. Before prosecution he had been warned. 
both orally and in writ,ing of the cons~quences of persisting in his courae of action. 

Second prosecution.-On the 19th May 1944, Professor Basl1deo Bishen Dayal was clwrged. 
with holding three illegal meetings 011 the 11th, 12th and 19th March 1944. He. was lound. 
guilty on all three counts. He. was sentenced to a fine of Rs. 300 and costs on each of two 
ClOuutA. The first coont was dismissed. The line and co.ts were paid "n this. OC<18sion by a. 
sympathiser. . 

Third proucution.-On .th~ roth October 1944, he was charged with holding an illegal 
procession on the 8th Octoher 1944. . He was found guilty on the 3rd November and was 
sentenced to twelve month's imprisonment. He was releBaed on the 18th Julr 1945, having 
earned remission of the remainder of his sentence by good conduct in goal. 

(a) During the hearing of the l •• t. mentioned case on the 20th October 1944, he refused: 
to plead to the charge and informed the Magistrate that "he should know whether h ... 
was guilty or not". . He was then sentenced to seven day's imprisonment for contempt of 
Court. 

2. Professor Basudeo Bishen Dayal has not been arrested thereafter but his brother 
Sukhdeo Bishen Dayal was proaecuted for holding an illegal procession in contra .. "tion 
of law governing holding of public meetiogs and processions and was aentenced to 65 days' 
imprisonment for failure to c()mply WIth orders of Court. 

Mr. Vadilal Lallubhai's supplementaTies to Pan/Iit Sri Krishna Dutt Paliwal's 
8tarred question No. 784 of 10th March; 1947. 

SUPPLY OF CATTLE FOOD IN INDIA 

Deteriorated foodgrains are not destroyed if they are capable of being: 
reconditioned for human consumption, 
uaed as cattlefeed, or 
utilized by starch factories. 

Only decomposed grains not fit for any of the above uses and which are dsemed as 
involving danger to public health are destroyed. 

8yed Ghulam Bhik NaiTang's starred q1&8Btions NOB. eg2, 883, 884 and 885. 
'" of 12th MaTch, 1947. 

COMMUNAL PROPORTION OF COMMISSIONED AND NON,COMMISSIONED 
OFFICERS 

No. 882.-(0) and (1)). N. C. O's. are promoted and not directly recruited. The figureR fOil' 
oftioers commissioned in. the threeserviceB between 1st September 1946 and 3rd Marrh 1947 are 
given below :-

(1) R.I.N. • 
(2) Indian Army 
(3) R. I. A. F •• 

(1)) (1) R. I. N. 
(2) Indian Army : 

Hindus. (inclllding ~che4uled Castes) 
Muslims. • . . . 
Sikhs 
Christians 
Parsis " 
Others . 

.. 
.... TOTAL 

Nil 
303 
127 
NiZ' 

In 
77 
63 
38 

2 
2 

303 
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(3) R.I.A.F.: 

Hindus 72 
Muslims 20 
Sikh. 11 
Scheduled Ca.ste. Nil 
Christians • 20 
Parsis - 4 
Other. Nfl 

TOT-'L 127 

• GAZETTED OFFICERS EMPLOYED IN THE DEFENCE DEPARTMENT 

No. 883.-(/J) Gazetted Offi"';rs employed in the Defence bepartment between 2nd Sep. 
·.tember 1946 and 5th March 1947: 

B1ndus 20 
Muslims 
Sikhs 
Others 

TOTAL 

4 
4 
8 

36 

(b) Promotions made among Gazetted Officers between 2nd September 1946 and 5th March 
11947 : 

Hindus 18 
Muslim· 7 
Sikhs 3 
Others 14 

TOTAL 42 

PERCENTAGE OF DEMOBILISED SOLDIERS COMMUNITY-WISE 

No. 884.-(/J) The total number of Viceroy's Commissioned Officers and Indu"m Oth~ Rank • 
.r elea.ed during the period 1st September 1946 tfJ 4th March 1947 i. a. follow. :-

mudus (inoluding Gurkhas) 158,970 
Muslims 
Sikhs 
Others 

TOTAL 

84,373 
13,206 
22,594 

279,143 

...... 

(b) The percentage of the men released in each community [as in (/J) above] to the total is 
... s follows: 

IBndus (inoluding Gurkhas) 
MusW;;S 
Sikhs 
9$herR 

Percent. 
. 57 

30 
II 
8 

100 



Community 

(e) 

Hindue 

Muelims 

Sikhe 

Others 

Community 

(d) 

Hindue 

Muelims 

Sikhs 

Others 

TOTAL 

STA'i'DluTS LAID ON TBB TABLE 

Number of IndiaD Officere (in. 
cluding Medical and Dental) 

releaeed during the period 
1st September 1946 to 4tb 

Maroh 1947 

1,204 

377 

154 

365 

2,100 

Number ofV.·C. Os. 
released during the 
period 1st September 
11146 to 4th March 1947 

2,3ll 

1,558 

469 

327 

4,665 

Percentage of ofticere "laMed 
in each community kI the 
total number of officers 
released during the period 
let September 1946 to 4th 

March 1947 

Percent. 

57'~ 

18 '0-

7'S 

17-4 

100-0 

Percentage of V. C. 0 •. releaeed 
in each corw:nunity to the total 
V. C. Os. released during the 
period 1st September 1946 to 

4th March 1947 

49 

34 

10 

7 

100 

(., Separate figuree for Non·Commissioned Officere are not kept. The number of }l.C.O •. 
authoriaed in each unit is in proportion to the number of Other Rank. of that community 
authorised for that unit. As aueh the per.centage of the N.C.O •• rel< .... d during the pried 
1st September 1948 to 4th lr..roh 1947 to the tot .. 1 number ofN.C.O •. rel<sE<d will he "PFrosi
mately the same ... given in reply to p .. rt (b) .. bove. --

COMMUNAL PImcuTAGE OF EMBBGENCY OFFICERS 

No. 885.-(a) and (b). 467 Indian EmergElncy Commissioned Officers were granted 
regular commissions dnring the period lst September 1946 to 3rd March 1947 and their 
distribution by communities is 88 follows :-

Hindus 

Muslims 

Sikhs 

Others 

1S4 

131 

103 

49 

1\:0 temporary ranks have been made permanent. The number of permanent commISSIons 
granted has been stated .. bove. If it is intended to know the number of substantive pro-
motions made, it is regretted that statistics in this detail are not availabl.. . 



::lJ' OONBTITtIBNT ASSEMBLY OF INDIA (LlIGISLATIVE} [17TH Nov. 1947 

.J'andit Bri Krishna Dutt Paliwal's Btarred queBtion No. 1166 (b), (c) and (d) 
. of 25th MaTch, 1947. 

INDIAN STAFF OFF1OE&9 IN OFFIOES OF ENGINEER-IN-CHIEF OF GENERAL HEAl> 
QUARTERS AND CHIEF ENGINEERS OF COMMANDS 

Commands Part (b) Part (c) Part (d) 

Northern Command 3 Indians Nil. Vacancies were filled by officers 
Non.Indians 3 already holding suitable ranks 

who became available on 
rundown of establishments. 

Southern COlDDl6lld 3 Indians Nil. Vacancies were filled by officers 
Non·Indians . 3 already holding suitable ranks 

who became available 011 
rundown of establishments. 

Eastsrn Command 2 Indians 1 A qualified Indian Officer was 
N on·IndiaDl! 1 not readily available to fill th ... 

second vacancy. 

Prof. N. G. Ranga's starTed questions Nos. 1176 (b) alld 1177 of 25th MaTch, 
1947. 

ApPEAL AGAINST CONVICTION OF SRI BORBA APPALA NARAYANA REDDI OF 
WALTAIR 

No. 1176(b).-The history of Sri Borra Appala Narayana Reddi's career in the army i. 
a. foUows : 

H. was cnr~lle,l as a Vicel'oy's Commissioll",l Officer (Jemadar) on the 28th January 1942 • 
in the Indian Pioneer Corps, and promoted asa Subedar on the 5th November 1943. 

In December 1943, when 011 field sen'ice, l~: was tried by Field General Court Martial 
and convicted on two charge. of inciting a mutiny. 

COURT MARTIAL OF SRI GOLLAKOTA RAMABRAHl\lANANDA RAO OF PEDDAPURAM, 
EAST GODAVARI. 

No. 1177.-(a) and (bl. GoUakota RAmabrahmanandarao of Peddapuram, East Godavari 
District was enrolled in the Anny as a Grade III Hav. Clerk. He completed the Recruit's 
Course in Anti·Gas Trainmg and the Tabl. 01 Weapon Training the same year. In Janu- .1 
ary 1945, while serving with No.2, I.A.O.C. Training Battalion, he was triad hy a 
Burnmar;c·General Court Martial on 3 charge of .tat-bin); to death his wife, a Nursing 
Siltar in the Auxiliary NUfj,ing Service. He was found guilty of murder and sentenced to 
death. The C.-in"C. confirmed the finding bllt commuted the sentence to transportation' for 
life and dismissal from sen·ioo. Tl)e prisoner is now serving his sentence in the Rajah
mundry Jail. 

(e) Yes, Sir. A defending officer was appointed for the prisoner. There was no BUg-
g •• tion during the trial that adequate opportunities "'ere not provided for his defence. In fact, 
the prisoner admitted having stabbed hi. wife and the question for consideration was whether 
ha wa. guilty of murder or of a lesser offenoe. 

(d) There is no record of any appesl bv or on behalf of the accused ha\'ing been received 
either b~·. the C.·in-C. (\I' by the Central Government. 
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iJjt. Seth Damodar SWTOOp'8 8tarred queBtion No. 1185 (c) of 25th 
March. 1947. 

P.lWr.BST AGAINST THE MILITARY CAMP AT RAIWALA NEAR HABDWAR. 

3li 

The Government of the United Provinces have stated that there i. no agreement between 
the Provincial Government and any body else to the effect that the Ganga Sabha would 
be consulted, in matters concerning Hindu pilgrimage to Hardwar and its vicinity. It is, 
however, understood that the Provincial GoV<'rnment have constituted an Advisory Com
mittee for Hardwar and Rishikesh and that the Gan!(a Babha has been given a seat on 
it. 

Mr, Hafiz M. Ghasanfarulla's 8taTred que8tion No. 1215 of 26th March, 1!ti7-

~OTIUINT TO UNITED PRoVINCES OF COAL DUST FOR BRICK BURNING, 

(a) Coal allocations for the various industries etc., in a province are sanctioned from 
moath to month on the basis of the availability of coal and transport and on the demand. 
of the consumers during brick burning coal to the United Provinces during each of the. 
first three month. of this year were 33,067. tons. 

(b) Figures of despatches of brick burning coal are not normally maintained Province
wise. 

(c) In view of the , ... ply tc part (a) this question dees not arise. But it is generally 
impossible to make up subsequently a short-fall in supplies in any particular month. 

(d) and (e). The Hon'ble Member is presumably referring to the provincial quota, 
comprising the requirements for domestic consumption and small scale industries. The 
average monthly allocation of steam coal to t~e U. P. against this quota duriug the first 
quarter of this year was the same as during 1946, i.e., 381 tons a month. 

(f.) The allotment of steam coal ,0 ice faclories in the U. P. was 742 ton. a month 
during the cold weather months of January and February 1947, and was increased to 1484 
tons during March. Allocations to ice factories are made on the recommendation of the 
Provincial Coal Controller and if he advises that the present. allocation is inadequate a 
request for enhancement will be examined on merits. 

Sri R. Venkatasubba Reddiar'8 starred question No. ·1362 (b) of 2nd April, 
1947. . 

CO~TROL OVER METROPOLITAN BISHOPS AND CLERGY IN INDIA. 

Further enquiry shows that the matter is not the concern of the Government which is, 
therefore, unable to furnish a reply to the question. 

Seth Sukhdev'8 lln8taTTed que8tion No. 116 of 3rd April, 1947. 

COllPLAIXT re THB REORUITMENT OF DIESEL ENGINE DRIVERS ON N. W. RAILWAY. 

(bJ No, on the contrary the Railway Administration reports that there is at present 
shortage Of such staff. 

(c) The reply to the first part is in the negative. The hItter part does not 
arise: 

Captain G. T •. B, Harvey's staTred question No. 1459 (g) and (11) of 8th April 
1947. ' 

HOLIDAY CAMP FOR TROOPS AT KODAIKANAL, 

(g) The nerage number of troops on leave who used the Camp was 42. 

(hI The Camp 'was ne~r full. 
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SardaT MangaZ Singh'8 un8taTTed queBtion No. 120 oj ath Apnl, 19£'7. 

PRoSECUTION BY THE ANTI-COBBUl'TION DEPABTMENT. 

<a) The total number of officers aboye the rank of Sub· Inspector employed in the Delhi 
Special Police Establishment is 47. They include 26 Hindus, 17 Muslims, 2 Sikhs, 1 P .... ee 
and 1 European. 

(b) The numbers of Government se!Vants prosecuted from each community during 1945 
and 1946 are as wtder: 

Year 

1945 

1946 

Hindus Muslims 

104 19 

52 24 

Sikhs Christians 

8 29 

8 11 

Total 

160 

95 

(e) The numbers of successful prosecutions during the above period are as under :-

Year 

1945 

1946 

Hindus )Iuslims 

35 

7 

Sikhs Christians 

6 

1 

A majority of th~ cases are, however, still pending in courts. 

Total 

48 

16 

(d) It is not possible to indicate exactly the amount spent on these prosecutions. But 
the expenditure. incurred on the prosecuting agency during 1945-46 and 1946-47, was 
RI. 35,000 and Re. 33,000 respectively. 

M.,.. S. GUTU8wami'8 8tarred que8tion No. 156~ of 11th April, 1947. 
STAFF EMPLOYED IN AND DISCHABGED FROM THE ORDNANCE SERVICE, 

MILITARY ACCOUNTS DEPARTMENT AND l\frLI'rARY ENGINEERING SERVICE 

Statement .!wlDing the n1tml, .. 0.1 7Ion-gazttted .taU 'm1'loyed in tile M. E. S. aa on l.t • 
.4.prill946 and lit Jan1J4Ty 1947. 

1st Sep. 1st Jaau-
Class of employee tember ary 19<7 Reduction 

1946 

Unakllled 67,288 - <1&,142 11,096 
Skilled & Semi·Bki11ed 37,911 28,<114. 9,'77 
Clerioal . . . 4.IIM 8,79<l 790 
Administrative and E"eoutiYe 8,571 8,2M 317 

TOTAL 108,304 86,62' 21,680 

NOTE.-A. the collection of statistics in this detail was started only in January 1946, i\ is « 
regretted that it ia not possible to give figure. regarding discharge- since the cessation of 
hostilities. 



MOTIONS FOR ADJOURNMENT 
ABOLITION OF B. A. RAILWAY. 

Mr. Speaker: Notices of three adjournment motions 'have been re~ei\"ed. 
The £[$t is b~· Pandit Lakshmi Kimta Maitra regarding the "abolition of the 
B. A. Railway and its fragmentation into three parts, based on the notional 
divisio.l, placing them under different administrative arrangements causing 
great ((Islocatioll, of trade and inconvenience to the people .... 

The matter is no doubt important but I doubt the urgency of it. Further 
I find from the progrumme that Honourable Members will have the opportunity 
of discnssing this question during the course of the Raihm~' Budget, general 
discussion, as well as on the demands for grants. 

Paildit LakBhmi Kanta Maitra (\Yest Bengal: General): I do not want 
to move the motion. 

Mr. Speaker: .1 believe the Honourable Member accepts the same posit:on 
as regards thC' second motion of which he has given notice? 

Pandit LakBhmi Ranta Maitra: What is the sec9nd motion, Sir? 
Mr. Speaker: It is an adjournment motion on the same subjec~ Te "the 

failure of the Government of India in the department of Railways to take 
over charge of the portions of the B. A. Railway falling within the Indian 
Union under the award of the Bengal Boundary Commission and the conse
quent dislocation of traffic and loss of earnings to the Indian Un:on which 
continue to be sent to Pakistan since August 15th, 1947 under orders of the 
Railway authorities of the Government of India." 

Pandit Lakshmi Ranta Maitra: I do not want to move the motion. I 
shall take it up during the general discussion on the Railway Budget. 

PLIGHT OF REFUGEES FROM \VESTERN PAKISTAN. 

Kr. Speaker: There is an adjournment motion in the name of Diwan 
Cham an Lal regarding the plight of the refugees from West Pakistan. Does 
he propose to move it? 

Diwan Oha.man Lall (East Punj"ab: General): I do not propose to move 
the motion. 

Mr. Speaker: There is another adjournment motion in the name of Lala 
Deshbandhu Gupta. I think that his object can be better achieved by a short 
notice question. 

Is the Honourable Member keen on moving his motion j 
Shri Deshbandhu Gupta (Delhi): No Sir, I will abide hy your advice, and 

raise the question by a short notice question. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
Secretary 01 the Assembly: Sir, I lay on the table a statement showing 

the Bills which were passed by the Indian Legislature during the Budget 
Session, 1947, and which have been assented to by His Excellency the Govel'nol! 
General. • 

Statement 
(1) The Criminal Tribes (Amendment) Act, 1947. 
(2) The Prevention of Corruption Act, 1947. 
(3) The Indian Extradition (Amenument) Act, 1947. 
(4) The Coffee Market Expansion (Amendment) Act, 1947. 
(5) The Factories (Amendment) Act, 1947. 
(6) The Indian Railways (Amendment) Act, 1947. 
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Statemen~ontd. 

(7) The Foreign Exchange Regnlation Act, 1947. 

(6) The Indian Navy (Discipline) (Amendment) Act, 1947. 

(9) The Sugar (Temporary Excise Duty) Act, 1947. 

(10) The Explosives (Temporary Provisions) Act, 1947. 
(11) The Reserve Bank of India (Amendment) Act, 1947. 

(12) The Railways (TJansport of Goods) Act, 194t. 

(13) The Delhi Muslim Walds (Amendment) Act, 1947. 

(14) The Industrial DiE,llutes Act, 1947. 

(15) The Armed Forces (Emergency Duties), Act, 1947. 
(16) The Trading with the Enemy (Continuance of Emergency Provisions) Act, 1947. 
(17) The Requisitioned Land (Continuance Of Powers) Act, 1947. 
(lB) The Imports and Exports (Control) Act, 1947. 

(19) The Delhi and Ajmer-Merwara Rent Control Act, 1947. 
(00) The Indian Finance Act, 1947. 
(21} The Busines. 1'..,fit8 Tax Act, 1947. 
(22) The Income·tax and Excess Profits Tax (Amendment) Act, 1941. 

(23) The Reserve Bank of India (Second Amendment)' Act, 1947. 

(24) The Rnbber (Production and Marketing) Act, 1947. 

(25) The Indian Tariff (Amendment) Act, 1947. 
(26) The Control of Shipping Act, 1947 

(27) The Motor Vehicles (Amendment) Act, 1947. 
(26) The Indian Coinage (Amendment) Act. 1947. 
(29) The Capital Iasues (Continuance of Control) Act, 1947. 
(30) The Taxation on. Income (Inve.tigation Commission) Act, 1947. 
(31) The Antiquities (Export Control) Act, 1947. 
(32) The Coal Mines Labour Welfare Fund Act, 1947. 
(33) The Negotiable Instruments (Amendment) Act, 1947. 
(34) The Indian Boilers (Amendment) Act, 1947. 

(35) The Panth Piploda Laws (Amendment) Act, 1947. 
(36) The Indian lIIedical Council (Amendment) Act, 1947. 

CONTINUATION OF BILLS PENDING IN THE LEGISLATIVE 
ASSEMBLY. 

Kr. Speaker: Before we proceed to the business I have to make two 
announcements. 

Honourllble :Members will notice from the List of Business for today that 
the five motions in the name of Honourable Min:sters relate to Bills which, 
immediately before the establishment of the Dominion, were pending in the 
old Legislative Assembly. Under statutory provisions contained in Section 
80 of the Government of India Act, 1935, as adapted, these Bills are now 
heing continued in the Constituent Assembly on its Legislative side. The 
object of the motions for the present is to continue these Bills as pending in 
the present Assembly. 

SITTINGS OF ASSEMBLY ON HOLIDAYS. 

Kr. Spaaker: The second announcement I have to make is this. It bas 
been the practice in the past that the old Legislative Assembly did not sit on 
dllYs which were declared as holidays by the Delhi Administration. In 
accordance wit}: this nractice. no meetinlZ~ have so far been fixed for 22nd 
No,'ember and 24th November'on account of Moharrum. It ha~ been suggested 



BANKING COMPANIES BILL 39 

that in view of the heavy Government programme, ihe number of holidays to be 
observe,j may be reduced and only one holiday may be observed by the Assembly 
on aceour:t of Maharrum, namely, 24th November, which is the only holiday 
ob~ervecl b:v the Government of India. If the general op:niOn in the House is 
in fa,:our of this vi~w, I will fix a- meeting for Saturday, 2211d November, for 
the dIsposal of officIal business. 

BANKING COMPANIES BILL 

Mr. Spr:aker: Now, we shall take up Legislative business. The Honour
:lbl,· Mr. Clwtty. 

The Honourable Shrj R. X. Shanmukham Chetty (Minister for Finance): 
Sir, I move: 

"That the Bill to consolidate and amend the 'law relating to Banking Companies be 
continued. " 

The Bill has passd the stage of the Select Committee in the last Legislative 
Assembly, and the Report of the Select Committee has also been subm:tted. 
It is my intention' to move that this Bill be taken into consideration during 
the Budget Session. For the present I move that the Bill be continued. 

Mr. Sp6aker: Motion moved: 
"That the Bill to (consolidate and amend the law relating to Banking Companies be 

continued.' , 

Mr. Naziruddin Ahmad (West Bengal: Muslim): Mr. Speaker, S~r, some 
of the members here suffer from certain difficulties in apprec:ating the motion. 
We do not know what the Bills were, how they have been changed and whMi 
their contents are. They have not been circulated to us. I hope they will 
be circulated and then we will be in a position to give our opinion on them. 
It is no doubt a formality but it should be strictly adhered to. 

Mr. Speaker: I understand that copies have been circulated. 

Mr. Naziruddin Ahmad: Many of us have not received them. 

Mr. Speaker: As I understand the Honourable the Finance Minister, the 
point is that the present motion is only to continue the Bill. The actual con
bideration of it will be taken up in the next Budget session. that is the, February 
session. It will not be taken up in tne present session. 

Mr. Naziruddin Ahmad: The point I was emphasising was whether we 
are consenting parties to the Bill, I think our consent is necessary and some 
kind of appreciation of the nature of the Bill is a condition precedent to our 
consent. If that is so I think the Bill should be circulated amongst us. It 
is a small formality as I have already submitted but it is a very necessary 
fOl'mality in a very formal House like this. 

Mr. 'Speaker: The point is that this Bill was pending in the last Assembly, 
and under Section 30 of the Government of India Act, it has to be kept alive. 
The present motion is that it may not be allowed to d.ie b~t be kept alive. 
It is absolutely a formal motion. It is only to keep Itahve.. It does not 
mean that we Bre proceeding with it at this stage. Members Wlll have every 
right and opportunity of discussing its merits later on. 

JIr. Nulraddln Ahmll(l: In that case we would be mere silent spectaton 
without committing ourselves to the acceptance of its ferlures. 

Mr. Speaker: The question is: 
"That the Bill to consolidate and amend the law relating to Banking Companies be 

continued. " 
The motion was adopted. 



INSURANCE (SECOND AMENDMENT) BILL 
The BonOlOrable Shrl B. V. Gadgll (Minister fCJl' Works, Mines and Power): 

Bir. I move. 
"That the Bill further to amend the Insurance Act, 1938, be continued." 

It is similarly situated with respect to its progress as was the first Bill which 
was moved by my Honourable friend, Mr. Chetty. 

Xl. Speaker: The question is: 
"That the Bill further to Ilmend the Insnrance Act, 1938, be continued." 

The motion was adopted. 

LEGAL PRACTITIONERS AND BAR COUNCILS (AMENDMENT) 
BILL 

The HOnourable Dr. B. R. Ambedkar (Minister for Law): Sir, I move: 
"That the Bill further to amend the Legal Practitioners Act, 1879, and the Indian 

Bar Councils Act, 1926, be continued." 

Shri Biswanath Das (Orissa: General): May I know the stage at which 
this Bill stands? . 

The Honourable·Dr. B. R. Ambedkar: It was .merely introduced. 
IIr. Speaker: The question is: 
"That the Bill further to amend the Legal Practitioners Act, 1879, and the Indian 

Bar Councils Act, 1926, be continued." 

The motion was adopted. 

PROVINCIAL INSOLVENCY (.\MENDMENT) BILL 

The Honourable Dr. B. R. Ambedkar (Minister for Law): Sir, I move: 
"That the Bill further to amend the Provincial Insolvency Act, 1920, be continued." 

Xl. Speaker: Motion moved: 
"That the Bill further tv amend the Provincial Insolvency Act, 1920, be continued." 

Shri Raj Xrishna Bose (Orissa: General): I would like t{) know if this 
Bill also was referred to a Select Committee? 

Mr. Spea.ker: It was onl~ introduced. 
Shrl It. S&nthanam (Madras: General): It can be newly introduced. 

What is meant by 'continuation'? Only if it has gone through the other stages 
of discussion or Select Committee there is a purpose in having 8 motion for 
its continuation. It can as well be newl:- introduced. 

Xl. Speaker: I would invite the Honourable Member's attention to the 
provisions of sub-clause (2) of Section 30 of the Government of India Act, 
1985, as adapted: 

"A Bill which, immediately before the eatablishment of the Dominion, 'Was pending in 
tho Logisla.tive Assembly of the Indian Legislature may, subject to any provision to the 
contrary· which may be included in rules made by the Dominion· Legislature under section 
lI8 of this Act, be continued in the Dominion Legislature as if the proceedings takell 
with referenre to the Bill in the said Legislative Assembly had been taken in the Dominion 
J~c~islature. " _. . 

So the time Ilnd expenditure incurred in the previous stages-publication, 
etc.-are now dispensed with. That, is the point in continuing the Bill. 

Shrt M. S, . hey (Deecan and Madras States Group): Ma; I know, Sir, 
'whether, in view of the ,yording of the particular clausf'. just rpnd out-it is 

( 40 ) 
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necessary that. a motion for continuation should be made? The rule pennits the 
Government to continue the Bill and take it through further stages if it wants 
to do so. Is a separare motion for its cont.inuation tberefore necessary at all? 

The Honourable Dr. B. B.. Ambedkar : If the motion for continuation is not 
made the Bill lapses. That means all the stages "'il! have to be begun again. 

Mr. Naziruddln Ahmad (West Bengal: Muslin~): Sir, on this point of 
order the section whicb you were pleased to read says that a Bill whi"b was 
pending in the Legislative Assembly 'may be continued'. It is thus discre
tionary on the part of this House to' continue or not to continue it. Therefore 
a decision of the House is necessary. 

Mr. Speaker: That is exactly why the motion is brought. The question is: 
"That the Bill further to amend the Provincial Insolvency Act, 1920, be continued." 

The motion was adopted. , 
'-----~-

HI~DU CODE 

The Honourable Dr. B. R. Ambedkar (;.\Iinister for Law): Sir, I move: 
"That the Bill to amend and codify certain branches of the Hindu Law be continued." 

Mr. Speaker: Motion moved: 
"That the Bill to amend and codify certain branches of the Hindu Law be continued." 

Mr. Nazir.uddin Ahmad ('Vest Bengal: Muslim): :r.lay I know the present 
stage of this very important Bill? I understand. there has been a considerable 
amount of agitation among our Hindu friends over it and it is belter we ha.ve 
a picture of the stage at which the Bill is at present. 

The Honourable Dr. B. R. Ambedkar: It was only introduced. No further 
stage waa taken. 

Shri R. V. Dhulekar (C P.: General): In the new set up we should have no 
Hilldu Law and no Muslim Law. ""e should have a general law and there-
fore ........ . 

Mr. Speaker: ThA Honourable Member is speaking on the merits. He will 
have an opportunity of saying it when the Bill comes before tbe' House. At 
present the only question is ,,·hether the Bill should be continued or not 
continued. 

Shri R. V. Dhulekar: So, Sir, I oppose; it should not be continued. 
Mr. Speake. The question is: 
"That the Bill to ~mellrl and codify certain branches of the Hindu Law be contmued." 

The motion was adopted. 

FOREIGNERS (AMENDMENT) BILL 

The Honourable Sardar Vallabhbhai Patel (Minisrer for Home, Information 
and Broadcasting, and Stares) : Sir, I beg to move for leave to introduce a Bill 
to amend the Foreigners Act, 1946. 

Mr. Speaker: The question is : 
"That leave be granted to introduce a Bill to amend the Foreigners Act, 1946." 

The motion was adopted. 
The Honourable Sardar V&llabhbhai Patel: Sir, I introduce the Bill. 

DOCK WORKERS (REGULATION OF EMPLOYMENT) BILL 

The Honourable Shri Jagjlvan Ram (Minister for Labour): Sir, I bAg to 
move for leave to introducc a Bill to proyide for regulating the employment of 
clock workers. 
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Mr. Speaker: The question is : 
"That leave be granted to introduO! a Bill to provid~ for regulating the employment 

of dock workers." 

The motion was adopted. 
The Honourable Shri Jagjivan Ram: Sir, I introduce the Bill. 

IXDIAN PATENTi::l .\XlJ DESWXi::l (EXTENi::llON OF TIME) 
(A~IEND:\IENT) BILL 

The Honourable Dr. E,yama Prasad 1(.c~keriee (Minister for Industrv and 
Supply) : Sir, I beg to move for leave to introduce a Bill further to amend the 
Indian Patents and Designs (Extension of Time) Act, 1942. 

Ill. Speaker: The question is : I 
"That leave be granted to introduce a Bill further to amend the Indian PatentB and 

Designs (Extension of Time) Act, 1942." 

The motIon was adopted. 
The Honourable Dr. Syama Prasad Mookerjee : Sir, I introduce. the Bill. 

DELHI AND AJMER·MERW ARA RENT CONTROL (AMENDME;NT) BILIi 

The Honourable Shri :N. V. GadgU (Minister for Works, Mines and Power) :' 
Sir, I beg to move for leave to introduce a Bill to continue in force certain 
!lmendments of the Delhi and Ajmer-"'Ierwara Rent Control Act. 1947. 

Ill. Speaker: The question is : 
I That leave be glanted to introduce a. Bill to continue in force (ertain amendlht:nts 

of the Delhi and Ajmer·Merwara Rent Control Act, 1947." 

The motion was adopted. 
The Honourable Shri :N. V. Gadgil: Sir, I introduce the Bill. 

FOREIGN EXCHANGE REGULATION (AMENDMENT) BILL 

The Honourable Shri R. X. Shanmukham Chetty (Minister for Finance): 
Sir, I move for leave to introduce B Bill to amend the Foreign Exchange 
Regulation Act, 1947 . 

. Ill. Speaker: The question is : • 
"Thnt lea',e b. "ranted to introduce a Biil to amend the For.ign Exchange Regulation 

Act, 1947." ' 

The motion was adopted. 

The Honourable Shri R. X. Shanmukham Chetty: Sir, I introduce the Bill. 

DELID PREMISES (REQUISITION AND EVICTION) BILL 

The Honourable Shri :N. V. GadgU (Minister for Works, Mines and Power) : 
Sir, I move for leilYe to introrlllf'P a Bill to confer certain powers in I'espect of 
premises in the province of Delhi. 

Mr. Speaker: The question is : 

"That lea"e he ~ranted to introduce 3 Bill to conf" certain powers in respect of 
premises in the province of Delhi." 

The motion was adopted. 

The Honourable Shrt N. V. Gadgll: Sir, I introduce the Bill. 



ELECTION TO STANDING FINANCE COMMrrTEE 

The Honourable Shri R. X. Shanmukham Chetty (M;inister for Finance) : 
Sir. I move: 

"That this Assembly do proceed to elect, in "uch manner as may be approved by the~ 
Honourable- the Speaker, fourteen members to serve under the Chainnanship of the Finance
:\Iinister on the Standing Finance Committee for the remaining part of the financial veal' 
1947-48." -

Sir, Honourable Members who have been associated with the work of th~ 
Central Legislature are familiar with the scope and fun~tions of the ~tal1(IinR' 
;Finance Committee. The functions of this Committee are derived partly froID. 
" resolution which was adopted in the Central Legislature in the year 1922,. 
and nal'th' flS thi' result of com'elltions estahlished on the initiative of th~ ('(·m-
mittee itself. The functions of the Committee during the last few yeartl have
heel} as f01l0WS: "To scrutini£e all proposals for expenditure in all departmenk 
of the Government of India." 

Under this category. only proposals involving a recurring expenditure of 
Rs. 1 lnkh !lnd over, and non,recurring expellditure of Rs. 5 lakhs ar,d over,_ 
were considered by the Standing Finance Committee, 

As regards new items. in other words. extensions to existing services. a,' 
reference is made to the Committee only when a question of policy is involved. 
and not in caEes of ordinary normal growth of departmental expenditure which 
do not involve any departure in the policy already accepted. All snpplement
ary gntnts relating to new services or any new items in which substantiAl' 
questions of policy were involved, were also referred to the Committee. 'fl}e
Committee was also invited from time to time to suggest retrenchment and' 
economy in expenditure, and generally the Committee was intended to assist. 
the Ministry of Finance and advise the Ministry in such cases as may be 
referred to it by the Ministry. As a member of this Committee for many ~'ears 
myself I how that it has plaYEd a very useful and important part and I have' 
therefore no hesitation in recommending to the House the acceptance of this 
motion for the election of a similar committee for the remaining part of thp· 
current financial year. Sir. 1 mov" 

Kr. Speaker: Motion moved: 
"That this _-\ssemblv do nroceed to elect in such manner as may be approved 

Honourable the Speaker, fourteen member3' to serve nr:adn the Cha~~lanship 
FinanCE" :\Iinister on the Standing Finance Committee inr the remammg p~rt 
financial year 1947·48." 

hv the' 
of the' 
Of the 

Sh;i ·B. Das (Orissa: General): Sir, The Honourable the Finance :\!in:slcr 
hils pointed out that the functions of the Standing Finance Committee were
derived partly from a resolution which was adopted in the Central Legislature
in H122 and partl" as the result of convenfons established ~n the 
initiative of the Committee itself. We then ag~tated that Wp should 
at the same time have an Estimates Committee which is in existence in
England and in all free countries. While I do not object to the pre'senti motion
AS an interim arrangements till March 1!l48. I strongly urge on my frien -l. the 
Finance Minister that we will now have to function as a free and sovereign
Govemment where the representati"es of the people should be associated with 
the Government; we should have an Estimates Commi1>tee of whkh thp FinRncp 
Minister may be the Chairman and where the whole budget will be considered: 
and passed. This is done in England. If the Honourable the Finance Minister
finds any better system of associating the elected representatives of the people 
with the finances of the countrv. he mav introduce thai; convention. "'e "'pre 
fight ill!! for un Estimates Co~rnittee ~hen mv Honourable friend was the
President of ih6 Assemhly and Sir George Schuster was the Finance Member
belt t"e J:lJitish GO"ernment did not permit the Finance Member then to hav'! 
a:, E"tJrnntes Committee in Ind:a. Now, that we are free, we can have it. 

( 43 ) " 
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8hr" JI. An&nthasayanam Ayyangar l2lIadras: General): Sir, I do not move 
.my amendment but my object is to ask whether this matter mav not be Ciln· 
.sidered by the finance Minister and taken up at jilie next Budget ·Session, Sir, 
I expected to ask him that he would try to enlarge the scotle of the Stunding 
J:<inance Committee. The scope of the Finance Committee, a~ we heard him 
reed out the various functions of the Committee, is very limited. Those 
functions were laid down at a time when a foreign Government was in charg<3 
. of this Administration. I expected naturally that he would devote his attention 
to the lIIutter but the time at the disposal of the Finance Minister has been 
very short. I am sure, having regard to changed circumstances, he will con
sider if it is not advisable to place the various estimates that come before us 
by way of the Budget before the Finance Committee to be scrutinised in instal· 
ments so that 'within a period of three years all the various items may be under 
the searchlight of the Standing Finance Committee. This matter was raised 
hy Sir James Grigg who was the Finance Member in 1937·38, and he circulated 
a memorandum to the Leaders of the parties in this House. It was our leader, 
the late Shri Bhulabhai Desai, who for a long time worked for it but later on 
he did not pursue the matter. He suggested in his memorandum that a non
official Chairman and not a Minister might preside over the deliberations of 
the Finance Committee ann the Finance Minister ma', be an e:r-otlirin memher 
and all the items in the Budget before the Budget' Session of the Asse~bly 
might be placed before the Standing Finance Committ<2e. I believe, Sir, that 
the Honourable the Finance Minister will try to review his motion and 1ry to 
suggest at the next Budget Session if it is not possible or desirable to enlarge 
the scope of the functions of the Standing Finance Committee so that the 
Standing Finance Committee might get to know details of the various items and 
suggest various methods of retrenchment, and not only lhose items alone which 
according to the Finance Minister might be placed before the Standing Finnnce 
Committee, 

Automatically every item in the Budget must come up for scrutiny by the 
Standing Finance Committee. The previous Government was very chary of its 

'power and did not want to discuss all mattera. Some mattera were by statute 
withdrawn from· the purview of the Assembly and of what really was left many 
ibem~ were non-votable and even with regard to votable items it was left to the 
~weet· will and pleasure of the Finance Memher for the time being, ",ho on all vast 
o('cRsions :WAS not alwavs of a dark colour but fair. He wanted to see ~hat all 
items did not come to' the scrutiny of the Standing Finance Committee which 
('om posed of a large number of Membera of this House. I know, Sir, that the 
colour hilS changed but I do not want the colour both of the Administration and 
of the Committee to be the snme. 

Sir, rdo no't formally move my amendment, but I again request the Honour
able the Finance Minister to take the facts into consideration and try to enlarge 
t,he scope of the functions of the Standing Finance CommHtee. and in the. 
revised form place it before the House before the next Budget SesSIOn and that 

'hefore th" Budget is actually preeentedat the next Session of the Assemhly. 
8hri BlswanathDas (Orissa: General): Sir. the motion that has been moved 

1", the HonourRhle the Finant'e Mini~t,el' need~ explanation. Sir, under the 
old Act, we hAd on Iv the Public Accounts Committee-the onh' statutory 
('ommittep under the' Act, All the Committees ,,'ere regarded as non-statutorv 
with til" result that the executiyp Gon'rnmenl of the day ",hich ,,'(lS not funv 
resl10nsible g'pnernllv brought gnch mpn~ures hefore the Committee AS they 
liked 01'. of ('ases whel'PYer find whenever they mmted taxation, they brought 
RU(' h vroposn Is hefore these Committ.eps for a justification, 

Now, the ('onditions are changed. I therefore appeal to the HonoursJ;>le 
the Finance M~mber to. expand the scope of the resolution not only WIth 
reference to the Resolution of 1922 but also to take a fre~h lead Rnd to see 
that the Committee so elected by this Rouse is fully associated with the 
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~inistry of .Financt'. Sir, the. q~estion has been adverted to by my Honourable 
frie~B t]lIat far <i>eeper: aS6~lati.oB and . be'tiM' ~doL8880cisti0n . is' being 
effe.cted 111 Qther countries. I ~o R~t' see an~ rt;It'S6I'l vffly ·the' programmes and 
policy .of the Gove,r~ent should not be thoroughly and fully discussed in the 
C<;>mmlttee .. ~f thiS IS ~ot accepted, namely full association of the Committee 
With the Mmlstry of Fmance, I think there is every justification to have a 
Committee. If that is not the position I do not see any reason why there 
should at all be a Committee. 1 fully believe, Sir, tUat my Honouraohl friend 
would agree to expand the scope of the Resolution so as to bring within it real 
power . a~d influence and association so as to make the Committee helpful to 
the Mmlstry and useful to the country and to this Assembly. Sir, the HODOur
able. the Fina~ce .Minister and myself entered the Madras Council together; 
I tlunk he will recollect how oiten he was anxious to see that these ad hoo 
Committees were elected and non··officials ass'l-..iated in the work of govern
ment. Now fortune has brought us a free Incia and I believe he will throw 
,,"ide the Hesolution of 1922 and begin" fresh It'af-i,hso\utely a fresh lea!. iii 
which the Committee is fully associated with the Ministry of Finance, for
-gl:,ttinQ" all rhe l'Hst. forg::ttil.lQ eYen the Jinks rhf.t ~onne(;t the }H!st ;llld tilt' 
present. The Budget for 1945!-49 is near a! hand, I think it is proper tiine 
that the Honourable the. Finance 1finister makes an announcement on the 
floor of the House that he would take this Committee into full confidence, 
making it a really useful and helpful Committee for himself and for the Honour
able 11embers of this House so that it would minimise the discussion on the 
floor of the House and establish a link of co-operation hetween the Finance 
Ministry and this House. 

With these words I support all that has been stated and I also fully 
support the J>oint of vie,Y of my Honourable friend for a non-official Chairmu!l 
of the Committee, unless my Honourahle friend the Finance Minister feels 
that there will be loss of status. I fail to see why this Questioll of shtus 
~hould at all come in. A Memher of lobe House will be appointed as Chairman 
of the Committee or the Committee ,yill have its own Chairman. If that posi
tion is accepted, I think we will fully and heartily congratulate the Honourabl~ 
the Finance Minister and accept the motion with its cbanged outlook and form. 

Shri X. X. K1UUIhi (Bombay: General): Sir, I have a few remarks to offer 
more a~' 'l. matter of suggestion to the Honourable the Finance Minister than as 

" Jl.latter of criticism. As has already been staied by the Honour-
2 N'<l'JD "Lie Mr. B. Das, the Select Committee now suggested is a very-

:tId and obso:ete method of S"ssociatmg the members of the House 
",Itb r,bc, fillun<:ial affairs of the country. I would, if I may, draw attention 
to the c!,welopments in England on this question and. I hope that if not !lOW, 

at 11'8Kt as early as possible. the Honourable the Finance Minister will be .1b1e 
to slJe hi;; way to adopt my suggestion. 

Firstly, with regards to the Estimates Committee of the House of. 
Commons. This Estimates Committee has generally been accepted as one of 
the most important Committees of the House of Commons. I suggest thai 
t.his should replace our Finance Committee. Not only that, there is one 
important constitutional aspect of a new Committee which was brought info 
existence in the House of Commons in the year 1942, namely, the Select Com
mittee on National Expenditure. In 1942 when the two-party system wat< 
given up and a Coalition Government wa~ _set .uP in England, it ~as found ' 
that the wholesome criticism of the OppOiltlOn III matters of expenditure was 
absent and in order to obviate this difficulty, this Select Committee on National 
Exnenditure was set up, with a view to scrutinise the expenditure, It m'ls 
felt that in the absence of a strong two-party- system, it was necessaIJ:' that 
the whole expenditure of the country should he brought uncler th~ scrutm: of 
such a Committee before whom all matters were to be placed. This Coml!llttee 
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.. been ~ Ibule 19d aDd baa done "!Iery lood work. If;J; may refer 
ao I4a7 'II Par~t&rJ Practice, PlIBe M2. i~ 181.; 

"The practice was established wherebJ the departments affected by tbe recommendation; 
.in the Committee's reports submitted memoranda thereon to the Committee; Lhese replies 
,were periodically reported to the House, either in the same or in a followin~ session. 
The l'rime Minister also supplied the Committee, for their contidential informatlOn, with 
replies to recoml.lendations contained in ~he memoranda addressed to him under the special 
powers deecribed above." 

In this way, the meetings of this Select Comm:ttee were always held in 
-eamsra and their Reports were never published, but they went over all items of 

. ,expenditure with a view to introduce economy on all Departments. I suggest 
that this wn6titutional method shou:d be adopted in this country as early as 
,¥088ible. 

Again, if I may draw attention once ag~n to this book, this Committee 
was, among other things, authorised to "report, what, if any, economies 
-consistent with thE' execution of the policy decided by the Government might 
he effected therein." This is a very important function and I am sure my 
Honourable friend the Finance Minister will agree with me that we require 
~.ingent economy in every Department and a Committee of this kind should be 
.8ssol:iuted with the Finullce DepUL'tlIlellt. This is all I han, to submit. 

Prot. Sh1bban Lal Saksena (U. P.: General): Sir, with regard to the motion 
tlefore the House, I associate myself with all that has been said by my Honour
able fril'nd~ ~h. l\Iunshi lind Mr. Anu!lthu5a~'Ull<lm Ayyangul'. Tbere are 
~hree motions before the House for appointing Standing Committees similar 
to those that existed in the past. All that I wish to say is that our Ministers 
",hould not say that these are the functions which these Committees had in the 
fllSt and they' shall continue. I say that the new spirit of the new age should 
,lIlso be brought into tht; Committees. I 'want the Honourable the Finance 
Minister to tell us that now this Committee will have vther functions also and 
,he will thus be able to lIvail himself of the wisdom of the whole House to 
:scrutinise the Budget and to advise him on all matters of financial importance. 
\Ye are embarking Oll a llew adventure. We have a nation to build and 
'finance will be the most important thing on which we shall probably 'succeed 
or hi!. \\"e theft'fore urge' thnt this is Ii \'l'ry important motlOll ami J would 

'l't'que~t the Honourable the :Finance Minister to enlarge the number of mem-
Lers on the committee, as also to h~ye II non-official as Chainnan, This'is- all 
tlwt 1 wi"h t.o 'bUy ubout this motion. 

The Bcnourable Shri R. K, Shanmukhsm Chetty: Sir, the Standing Fina1"."c 
Committee which I am asking this House to elect is intended to function only 
for the t:nexpired portion of the current financial year. In giving the scope and 
functiolls of the Committee, it was my intention just to give an idea to the 
Honourable Members as to what these were in the past, but I might assure 
Honourable Members that it is not my intention to confine the scope and 
'fuuctions of the Committee strictly to the four walls of those that I enumerated 
today, I may give the assurance that I shall take the Committee into the 
'fl111~,t l'Ollfi,k!ll"c', I "hali be prcpan·d to pl,,~e before the ('onnnitteE' any 
Illatter which it may desire me to place before it. I wOllB suggest, hml't'yel:. 
that in the course of the work of this Committee, the Committee itself might 
tl\ke up the question of accurately defining the scope and functions of the 
Rtanding Finance Committee and when I make my next motion for the election 
(If the Committee for 1948-49, we may more clearly define and enlarge its scope 
and functions. In the meantillle, the House can rest assured that I shall 
pla.ce all fRets and figures beforE: the Committee and shall welcome their fullest 
~-operation. 
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Tben, Sir, my Honourable friend 1Ir. Muushi made a reference to the 
Estimate ... Committee of the Houoe of Commons. The functions of that Com
mittee are somewhat different from those of our t:ltanding Finance Committee. 
In one material particular, the B,timat!::, COIllmittee of the House of Commons 
ha., Eut get so mailY powers as oUl~ own t:ltanding ];<'inance Committ~es. 
Whenever there is any question of policy involved in a new expenditure, we 
.rlolee tbit; matter before the t:ltanding :Finance Committee and It has a verl 
.definite say eve~ in the for~ulation of policy, but the Estimates Committee 
of the House of Commons has only to suggest retrenchment in expenditure 
.consis~nt with the policy enunciated by the Government. In other words, it 
has no power to shape or alter that policy. From that point of view therefore, 
I would submit that our Standing Finance Committee has really wider 
functions and powers. In fact, there is one important difference. We place 
the proposal for expenditure before the Standing Financ!:: Conunittee before the 
Budget is actually introduced in the Legislatlll'e, wh8reas in the House of 
Commons the Estimates Committee COIlh11ers the iterH, of expenditure only 
after the Budget estimates haye been presented to the House of Commons. As 

.a matter of fact, the usual practice of the Estimates COlllmittee in the House of 
Commons is 61mply to take one group of expenditure during a year and just 

.suggeH till the retrenchments t,hat could poss!bly be made. In other words, 
they do not at all cover all the yarious demands for grants that come before the 
House of Commons in any particular year. In fact, many Parliamentarians 
have questioned the utility of the Estimates Committee. Olle famous writer 
on parliamentary procedure made a caustic obsen-ation that after ,,-eeks of 

-deliberatiull the Qa:y substantial cut that the Estimates Committee was able to 
make in a particular year in the ~nYy estimate was to cut dmm the quantity 
of tobacco supplied to the sailors in the N"tn-,'\'. 

Shri K. M. Munshi: It will not happen here. 
The Honourable Shri R. K. Shanmukham Chetty: I' am only suggesting that 

elt!ir.u:,;h the British House of Commons is_the mother of Parliaments, our 
Standing Finance Committee has got really widtr functions than the Commit
tees of the House of Commons. In any case, \\"e need not necessarily be guided 
by what happens at Westminster. We shall establish our own conventions. 
And so" far as the Standing Finance Committee of this House is concerned, I 
will give the categorical assurance to Honourable Members that it is my inten
tion to make the work of this Committee really effective and useful, . so that 
every possible item of expenditure might be scrutinised by this Committee and 
that this Committee might really act as the agents of the Legislature. 

lfz. Speaker: The question is: 
"That. fhis AS8emblv do proceed to elect, in sllch manner as may be- approven 

'Honourable the 8peaker, fcurteen mE'mbers to ~ef\'e under the Chainnansr p 
Financf> ':\finister on the Standing Finance Committee for the rcmaaining part 
1inancial year 1947-48." 

The motion was adopted. 

oy the 
of the 
Of the 

ELECTION TO STANDING FINANCE COMMITTEE FOR RAILWAYS 
The BonourabhDf. John Matthai (Minister fer Railways and Trans

port): Sir, I move: 
"That this Assembly do proceed to elec-t, in such manner as may be approved by the 

Honourable the Spcaker, deven members to serYc on the St ... ,nding Fi!lance Committee fo: 
Railwa:-'s for the unexpired portion of the currf'nt financial :year." 

I do not think Mr_ Speaker, it is necessary for me t·o explain at any length 
to the House what the scope alld functions of this Committee are_ .The 
Standing Finance Committee for Railways originatM. as a result of the Resolu
tion of 1924 under which railway finances were separated from general finance. 
What at present happens, therefore, is that the Standing Financ.e Committee 
fol' Railways performs the same functions in regard to Railway finance that the 
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Standil?-g Finance Commit·tee performs in relation to publlc finance generally .. 
There IS .h~rdly. a matt~r of any. im~ortance relating to the financial policy, 
and admInIstratIOn of raIlways which I§.. not placed before the Standing Finance 
Committee for Railways. 'rheir advice has to be taken before any decision is 
arrived at by the Railway :Ministry, and as far as I am able to speak from 
experIence slDce the Interim Government tQok office, I cannot think of any 
matter of any importance in relation to railway- finance on which the Ministry 
has not accepted the advice tendered by the Standing Finance Committee. I am 
quite aware that the scope and functions of this Committee stand in need of 
change in view of the political set up under which we are now working, and the 
considerations which have been urged by my Honourable Colleague the Finance 
Minister are considerations which I believe mutati. mutandis apply in the 
('ase of the Standing Finance Committee for Railways. The only suggestion 
that I am making at present is that the arrangement which has prevailed so 
far ma)~ continue for the unexpired portion of the year, and if any suggestions 
art: to Ile made by Honourable :Members regarding the question of widening the 
scope of this Committee, I can gi,e an aSSUrRncp. similar to that given by my 
Honourable Colleague the :Finance 1Iinister, that it "'ill recei,e mv fullest 
and lIlost earnest consideration. . 

Mr. Speaker: Motion moved: 
"That this _-\ssembly do proceed to elect, in such manner as may Le approved by the 

Honourable the Speaker, eleyen members to .liel'ye on the Standing Finance Committee for 
Raih ... ·a:;s tor the unexpired portion of the current financia1 year. ' 

May I know if 1Ir. Ayyangar is going to move his amendment? 

Shri,M. Ananthasayanam Ayyangar (Madras: General): No, Sir. 

Shri X. Santhanam (Madras: General): While supporting this Motion, I 
want to make only t\VO observations. The first is that hitherto the practice 
is that the Financial Commissioner presides over this Committee. I think i~ 
is time that the Railway Minister began to preside over the Committee. 

The Honourable Dr. John M:atthai: Sir, I should straightaway correct my 
Honourable friend's impression. The Minister for Railways now presides over 
~etings of this Committee. The old practice ceased some time ago. 

Shri X. BIo1lUlILIUUD.: I am sorry, I am rather a little out of date. Th& 
other point is that the scope is confined only to the Railway financial policy. 
It should really become a Railway Standing Committee. Not only ihe finan
eial measures but a!so all matters of policy including the grouping of railway. 
and other matters should come before the Railway Standing Finance Commit
tE-e. It is only then that it can perform its functions usefully. In fact there 
is another motion for the Central Advisory Council for Railways. So far al 
I know this is a nominal Committee and that Advisory Council has not played 
a very effective part. The functions of both the Committees should be combin
ed and there should be only one Committee which deals with the entire proh
lem of Railways so· far as the Government of India is concerned. I think this 
matter will be borne in mind by the Member a8 he has promised and when 
he puts them forward next year the entire scope will be fully defined. 

Shri M. AnanUlasayanam Ayyangar: I have been in the Standing Finance 
Committee for several years. Though technically the Standing Finance Com
mittee deals only with financial matters, we have been trying to get intQ it 
for discussion various other matters relating to the general administ.ration of 
rsilways. Thl\t is pl\rticularly due to the Honourable Member who is now 
in ehl\rge of the sdminigtrRtion. I am much obliged to my Honourable friend 
Mr. S·Rnt.rll\nam for having made this snggestion. For every other Depa.rt
,,]!!ht, under R l\finister we Rre hl\ving separate Standing Committee. The 
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motion stands in the name of the HOllourable the Pro;mio;r alld will come up 
for discussion tomorrow, 1ihat Stan~g Committees may be appointed for 
various Departments of the Government, cousisting of ten nOll-official Member. 
over which the head of the administration will preside. There is no similar 
Standing Committee for Railway Departments. 'fhere is oue for Roads. 
Therefore there is a lacuna. Therefore instead of having a separate Standing 
Committee to deal with various mattera, not directly financially, but other ad
ministrative matters having a separate Committee, the scope of this Commit
tee may be enlarged so as to deal with all matters and the word 'finance' 
removed and' any suitable name may be chosen. At this stage, I hope, there
fore, the Honourable Member will take that into consideration. He may wi~h
draw his' motion and bring the matter during the conrse of this Session so as 
to bring in a motion for lit more comprehensive Committee and set out the 
various functions of that Committee combining the functions of the Standing 
Finance Committee with the fun()tions of Standing Committees for various other 
Departments as are set out in the Rules which have been circnlated for consi
deration of the House. The Honourable Member may bring forward ano_her 
motion later on to enlarge the scope of the ]lowers of the Stan ling Finonce 
Committee so a~ to include within its scope matters relating to the ontside a(~ 
ministration of the Departments concerned. 

Shri B. DaI (Orisss: General): I did not catch the side talk of my Honour
able friend, Dr. Matthai. I doubt if he is seeking guidance under the old rules. 

The Honourable Dr. JOhn lIattha1: Ever since I was appointed Railway 
Minister, this has been the practice. '. 

Shrl B. Du: The whole rule has gone. 
Mr. R. E. Sldhwa (C.P. a'Ild Berar: General): I am sorr~' I am not in 

fuvour of sugge~tion made by the previous speakers to combine thl'se Com
mittees into one. Fronl experi€'nce a~ T have of the Provin('ial Advisory Com
mittees of the Railways, I think the Committees which are going to come 
hereafter will have very heavy work for the improvement of the R:lilway~ in thi! 
country. Therefore I do not want the hurden to be put upon thi,' Committee bv 
su"h ('ombination. T {pel that if the Committees are ('ombined into one. then 
t.hey will not be able to do justice and look after the grievances of the travelliIlf, 
public. There are very many grievances and there are many improvemenJil 
'hat, ar" reoui""d to h" madfl in the Railways and if this one Commith'" is 
appointed, I am sure the real difficulties and hardships of the travelling pub
Ii·) will he entirely ignored. Therefore. Sir, T think that the Standing' Com
mittee of Finance shouB work for the fiuancfls of Railwnv onlv anel shnllirl not 
~ssert tht' ,'o",\'('r of the other Committee. T therefore. ~uggest, Sir, that H.e 
motion moved h\' the Hcmourable Minister for the Railways should remain liS 

it. is. 
Shri 11. Ananthuayanam Ayyangar: Sir, m\' Honourable friend Mr. 

SidhwR hns mistmderstood the suggestion mRde bv' myself and Mr. Santh/mam. 
It is not our int~ntion that the Central Advisory Council for Railways or the 
Locnl i\dv;~on Councils should be abolished. They have independent func
tions to dis('hi.r~e. 

IIr. Speaker: The Honourablp Membpr is not, I am an-aid, giving a perso.llyl 
explanation but Adding something by way of reply. 

Prof. If. G. Ranga (Madras: General): Sir. I am not in favour of the 
suggestion made by my Honourable friend Mr. Santbanam that both these 
~ommittpes'shollld he' combined into one. TbE' question of railw~v j;nan('p i. ""t 
on aU fours with that of ordinary general nnanc{' beCAuse the rRilwavs happen 
to b .. more or less II nAtionalispd industry. and the industrial prohlems as affpct
ing the general public have got to be viewed in a different way. Necenarily 
those who are int.erestpd in the welfare of the passenl!ers nnd convl'niencE's to 
\"Ie pl'Ovi<lt'c1 for thllm ~R~ ~l~o ~h~ ll'en8~ .. 1 IlnmmArcial public who utilise the 
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toods traffic have got to be consIdered separately w a separate ~'tee ~d 
have got to be given special consideration. by member5 who are lIlwested In 
it and who are elected to that committee. Therefore these two QODI!llitbee& 
bave got to I)e kept apart. At the same time the l~way Finance. Committee 
IIhould be given great"r powers. and I lUll glad the .HoDO~ble Miuister con· 
oemed has already given us au assurance that he will certainly tory to extend 
the scope of the work as well as the powers of this cOlllmittee. 

The other suggestion that 1 should like to make is this: I am glad that the 
Honourable Minister has already stated that ever since be has come into bh. 
department he has been presiding over this committee. I should like him, 
86 his other colleague has done. to put down here that the Minillter concerned 
with the ltailways should be the Chairman of this Committee. 

The Houomable Dr. ;John Katth&i: Sir. there is only one point of imFol'
t.v.nce which has been raised in the discussion on this motion and that is thai 
ihere is need for separation between the consideration of problems of a finan
cial chamcter and the eonsideratioll of problems of.1 general adlllinistmtivil 
cbaraoter. Speaking with some experience of railway administration I want to 
Nav that in practice this distinction dees not held. I am not aware of any 
important question of administr:ttion which does not arise in the course of the 
Committees consideration of ·financial matters. Tn a nationalised industrial 
concern like the railways YOIl cannot raise any question wl,i,·!. ha~ any adminis
trative importance without iiB financiul repenlussions being rlt the same time 
apparent. But 1 am prepared to give this assurance tha.t when ma.1iters of 
t.hiR kiml comp up before the Rhndinr Finance CommittFle I will I!'ive th!' 
Finance Committee th .. fullest. latitude for examining not. merely the financial 
hut also the administrAtive imlllkations of the proposals we bring before them. 
I am in entire aereenient with mv Honourable friend Mr. Sidhwa that bhere 
are many mAtters arising in the 'course of day to day administration which 
are of !!Teat imnortance to the trrlvelling public and to the business community. 
and you eIInnot nave t·he Standing Finance Committee going in detail into 
these mattel'll. Tb!\t. could be eonsiderl'd onlv bv th" se(>ond committee the 
appoiniment of whIch. WIth yom T*rmi~sion. 'S;r: I will move next. 

Mr. Sprakf.'!': The queRtion i~: 

"Thnt· this ARsE'mlJly no nroC'f'f"rl to (·l~('t. in ~n('h mannrr fI~ mnv hf' nnnroven. bv the 
Honourablro thf" SPPak('T. elf'vpn memhf!rs tl) SCI'W" on tlH' Rt:I.n(lin'! Finanf'E' Committei' for 
Railways for thf' unexpir("d portion of thf' ('urrpnt finnn('inl yf':1T." 

The m.1tion WBP Adopte(l 

F.LF.f''l'lOK TO CF.NTRAL ADVISORY ('OnNen, FOR RAILWAYS. 
The Honourable Dr. ;John J[att.hai (MiniRter for Railwav8 and Transport): 
Sir. I move: . 
"That thi. A •• embly do proceed I" .I.cl, in such manner as may be approved bv the 

Honourable the Spenker. eil-:ht. non-officia.l memhf't"s to RCI've on the Central Advisory Council 
for Railways for the unexpired port.ion of the ('urrent. financial year." 

i he v£' ah·l'ud.v Rpoken on the general scope Rnd functions of this Council. 
MI. Sceaker; Motion moved: 
"Th.. thi. Aasembly do proceed t() elect. in .uch manner as may be approved by the 

Ronou"al i, the Speaker, eight non-oftlcial members to serve on the Cenlral Advisory Council 
!or Rau".y. for the unexpired portion .of tbe current financial year." 

8.br! K. S. Allay (Deccan and Madr:rs States Group): 'Sir, T support this 
alation and in doing 80 I wish to maKe a few observa,tions. In the course of 
di<cussion on the prevoius motion some of my Honourable friends who h~ve 
experience of the working of the Uuilwa" Fin~nce Cor(lmittee as well as the 
Advisory Council yuggeBted thab the fllI'~ctions of these two bodies. should be 
combined and that only one committee. viz, the Railway Standing Fina.nce 



Cown;utttle, ShOUld be kept up ami all the powtlrs giVtlll to It. 1 lItlr~ 
tlllllk that the work of \dltl btamllllg .i!llla.ulltl COWlllitttltl shoul<i ue ~" 
Ilolloorned with jJJ.e examinatioll of the tillalllllal etleet of the lIropoba.ls pll.1ee(j 
odore them or other proposalo that they lillght I,ktl to taktl up. liUb Wit 

Central Advisory Coulleil iii an importallt collllDittoo although its iulpo!·tauc" 
was not sufficiently recognised by the old Assembly becaose the railway aut.ho
rities were very chary and reluctant to convene meetings of that CUUJJ.lli,te~ 
and prepare the agenda. In the past the I-l.ailway Member and the ~.auwa1. 
Board were mainly guided by the Resolutions adopted by a body knO\\11 as the 
Railway Conference which mainly consisted of the different. Railway Agellt.li. 
They did not want to take the elected Members of this House and the Counoil 
of State who were members of the Central Advisory Council into confidenee Oll 

many of these questions. That was one of the reasons why the Centrdl 
Advisory Council was not abl~ to function as effeetively as it should have done. 
But I am sure all important questions of policy with regard to the railwaYIl 
are matters properly to be dilicuosed by the Central Advisory Council, which 
again has created a network of provincial committees to which my Honourable 
friend Mr. Sidhwa referred; and a way has to be found out by which the railway 
administrations can be actually brought iuto close contact with the people who 
suffer or who have grievances against the administration. There are manl 
other questions of policy which have to be discussed by the Central Advisory 
Council. I therefore think that in future the Honourable Minister should call 
more frequent meetings of this body whenever there are important questiona 
of policy to be considered. If that is done much of the grievance which 
members feel about the work of this Council will be removed. In my opinion 
it is necessary that these two bodies should be kept separate and both should 
he kept functioning properly. Also hereafter the main source of guidance for 
the Railway Board and the Honourable Minister should be the advi~e given 
by this body and not the Resolutions passed by the Railway Conference in 
which Traffic Managers and Railway Agents only find a place and not others. 

Shri H. V. Kamath (C. P. and Berar: General): On a point of information, 
ul,der who~e ,;hairmanship will this Council function? 

The Honoura.ble Dr • .John JIIatthai.: Under my chlJinnanship. 

Pandit Govind JIIalaviya (U. P.: General): Sir, May I suggest to the Hon
ourable the Railwav Member, to consider whether it will not be more useful 
and desirable to etilarge the size of this Advisory Council? The railways at 
present constitute the crux of literally all the problems facing every phase of 
our national life. Practically all the troubles which face n8 in whlltever 
direction, if analysed, boil down to the one chief difficulty of the railways not 
working as we wish and need them to work. I do not suggest that they arc 
not working as we wish them to work becanse of any inefficiency on the r art , 

,-or unwillingness on the part of the Hononrable the Railway Member. We 
know his difficulties. But Sir, whether it is the crisis in the Food Department 
or in the Industries Department or regarding the 8npply of cloth or 
whether it is the question of the carrying' of the passengers or of ~efugees or of 
coal, steel, cement and other essentisl commodities or of goods-whatever it 
Is-it is always a difficulty of transport. I feel, Sir, that a great deal of improv(,
ment in this hopeless situation may be possible if this Committee is enlarged. 
thereby making it possible for II larger llnmber of people familiar with locol 
difficulties in the various parts of the ~onntry to be able to advise the Committee 
and the Honourable Member as to what steps may help him to get over diffi
culties regarding the sections of the railways falling in the territories of th8~e 
members respectively. Another point which I should like to submit for 
consideration is that we are now meeting today under chAnged circums~lInces 
and very happy circumstances in so far as we are now a nlltionlli. sovereign and 
independent body. Our Government, under the brilliant leadership of our 
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6\l'\lat leader i!; facing tremendous difficulties and problems, and 1 believe 1 lim 
nwing the opinion uot only of every Member of thIS house bu~ of every senlOlI)le 
lWIll in this country, wheu 1 say that they carry wI~h them uot only the lOupport 
but also the admiration of every Iudian for the mlillller ill which they are tackl· 
rug those dJ.tti.cult and great pro/)lems, l!:very one of us is a.t their back. My reall
in;; of history does not tell me of another mstance where a newly born Uoverll
lllellt has be ell face to face with problems half so difficult or on half the magni
tude of the problems WIDch our Uoverlllnent is faced with. But our leaders 
are tackling these terrible problemro that face them marvellously, alw~t super
humanly. We arc grateful to them for it and wish them greater Godspeed alld 
~ucceBS. But, ::iir, 1 lim II'fraid there is a tendency ill the Govcrnmeut Depart
ments today-l am submitting this merely for consideratioll and 1l0t by way of 
criticism-to let things go 011 as they have been going Oll bdore; to let the 
wheel~' roll on as they have been rolling Oll before and to let thinglO cOlltiuue. 1 
therefore, 8ir, beg to submit for the considerations of t.he Honourable Member 
for Railways, and for the consideration of other .Mell1bers of the Government 
Blso, that these 8tanding Committees, these Advisor,)' COll1lllittees, though 
technically they must naturally be advisory committees, &hould 1l0W be called 
upon to really assist the Ministers to administer their departments exveditiously 
Bud elfectively in as popular and liberal a mallller as may be pos~ible. 

liir, one thing which ha& often struck us has been the fact I.hat these ::itaud
iug COmlJl:tlEes in the past have been treated-l hope I shall not be Inisundel
.toad more or less as mere formalities. They have been meeting ~oilletime~ 
once in a year; sometimes twice in a year and no lUore, and even ill those 
meetings a loaded agenda IS gone through almost in II formal lllallller alld llOtl1rng 
lI\on: can be done. I hope,. 8ir, that hereafter the meetings of these Advisory 
and l::itanding Comm,itt.ees will be held oftener, indeed every month if possible, 
and tbut all l':· ... blellls facing the departmeuts of the Honourable Members will 
PC plaeed betore these committee!> consisting of representatives from all parts of 
the country .. ud that their opinions an.d suggestions will be cousulted aud the 
fullest advalltage taken of their experience of local sitllatious, difficulties und 
possibilities of improvement. I ~hould like to support the view that 
instead of the Advisory Council we might have a Standing Committee for 
Railways with as widened a scope for it as possible. 

Pandit. Lak..hmi Kanta J[alVa ('Nest Bengal; General); I agree with Pandit 
Govilld Malaviya on the quelition of the enlargement of the Advisory Council 
for Railways. I had the privilege of being associated with the Standing Finance 
ComInittee and the Advisory Council for Railways for a number of years. I 
ha.ve some idea of the nature of the work. It is indeed a mistake to suppose 
that the Standing Finance Committee and the Central Council for Railways can 
be alllaigamated into one. It must be borne in mind by those who have to 
do their share in the Standing Finance Committees that the work is 60 heavy 
and so exacting in nature that I do not think that an unwieldy Committee, 
wlt.h numbers of heads added to it, can really function in an effective mallller. 

In my opinion, as I have found it, the relationship between these Commi. 
ttees is something like this; Standing Finance Committee discuss questions 
{Jf policv . pprticularly tbo~o having a financial bearing; where81! the Stnndin~ 
Advisory Council for Railways is concerned with the execution of those policies. 
ThereforI' I do feel that there is necessity for the &eparate maintellflnce of 
eAch of t.hese two Committees. 

With regard to the Committee for which the motion has been moved, in 
t.he ra~t t.his Com:nittee seldom Ilsed to meet, and if it did meet nt. all if. 
"'ould meet to discuss very unimportant subjects. though this is a Committee 
which" must deal with very many important matters, mstlers which cannot be 
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taken up in ~he Standinl: ~'ina.ncll C01llll1itttltJ for milways for rnOfll than OUtI 
reason. 'I'hen again the C,mtral Advisory Counc.! 101' lWlllways functlOlH; as 
a liaison between t;he Central Railway authority and the local railway adminis· 
trations and the general public. The general public aud thll business commu
nity havll thllir own problems awl grievances amI troubles, They have to be 
rct1ected through the local Advisory COlllmittees with which the melllbers of 
the' Central Advisory CouLcil are associated. I am afraid lllany of our new 
1nends do not know the practice. 

'ihc practt'oll is this: All memuerti of thll Celltral Auvisorj Cowilil 101' Hail
wajs are cal1ed upou to servll on the local railway Adv.sory Councils m the 
Ul11tllenL proVinces. lhey carry out, as a mutter 01 fUCL, the pOlley WaL IS 

adopted uy the Standing Flllance C01llll11tWe and by the Hallway i\luilster 
here, thllY see that it is implemented in thll local adminil;tration of railways. 
Therefore 'this ConWlttee is of great importance, But ill thll past this Cow
illittell very seldom met: usualiy it milt after thll close of the Budget sesl;iou 
and trallSacted very lIttle busiue~s. 1 do suggest to my Honourable friend, 
Dr. Johu Aiatthai, that this Committee should be lllude to meet more freely 
awl fltJ'I <It'utiy, 1;0 that it may really prove a useful institution in the se1'3e 
that it will serve the important purpose of enabling the public to have sulii
eiellt scope for veutilatiug their gl'levances ao also help in the solution of the 
problems that confront the adwinistration. 

With regard to the question of the enlargement of this committee I am not 
oI-posed to it. But way 1 tell my Hohourable friend Mr. Govind Kant Mala
viya that all members of the Standing l"inance Committee !wcvllie fJ:-uJJic;/U 
members of the Central Advi~or.y Coullcil for Hailway». Therefore the net 
result is that even with t.he present proposed strength the Central Advisory 
CO).lncil for Railways will consist of 11 pl. us 8, II} members. I do not think 
that is a very small Humber and I think the Assembly as it is constituted at 
the moment may very well be rel'resellte:l by H) members in all. If the Hono
urabJe Minister for Hailways is pleased to add to the number I do llot object to 
it. Therefore I support the motion as it is with the request that the Honou
ruble Minister should try to activise this Council more and more and elldea your 
to take it more and more into his confidence. 

Shri :Raj Krishna BOlle (Orissa: General): Sir, though much has been 
already said by my Honourable friends, one thing has not yet. been stressed. 
r personally feel that it is not really desirable that the numher of members in 
t,his Committee should be increased, because ill addition to the Central Advisory 
Committee, there aTe provincial advisory committees also. The real difficulty 
in thf' procedure of implementation of the recowmenda'tiolls -of these Com
tllittees has been that there has not yet been created an effective agency either 
to give effect to or co-ordinate the rt'commenqations made by the provincial 
~ommittees and the Central Advisory Committee. That is a point which I 
"ould like to emphasize. Although the Advisory Cow_Illittees sit very rarely, 
their recommendations are not implemented as much as quicl!:~v as they ought 
to be. Of course, I have never been on these committees, but from wh:lt I 
know about their work I really feel that they have been so far only nominal 
hodj"" and the railway administration does not very much care for their recom
ml'ndations. What is really to' be done is not to expand the scope of the~e 
committees, hec:mse eveu now they have very wide powers but to get. up ~ome 
agency, either of the Government or of the railway admmistmtion itself, to 
implement the resolutions of the provincial and Centml" Advisory Committees 
aud to see that a syst~m of priority is also introduced so that the first. thing 
~omes first. 

JIr. !'rank B.. Anthony (C. P'. and Bersr: General): Rir, I haVe t·wo sugges
t,jons to make to the Honourable Minister in charge in this eonnel'tion. l'h~ 
first is that we should hold more frequent meetings of these committ~es. I 
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have been a member of the Hailway ~tanding Fmance Committee for the last 
nint! months Lut so far 1 do not think we have had a single meeting. The 
other suggestion that 1 would like to make to the Honourab;e Minister is in 
support of what I'audit Govrud !Ilalavlya Said, that is, if it is possible the 
HonouraLle Minister :;hould detinitely enlarge the strength of this committee. 
I have alway!> felt thai in this House, even when the membership \vas much 
leuo tban what it is today, the different sections of the community were not 
adequately represented, that on!~ users of railwaYb have been represented and 
that people who really understand the worker, because of the restricted mem
hershlp of this House, have not been able to find a p;a.ce on this committee. 
I suppose the Honourable Minister is aware of the acute problems that are 
iacillg'the administration today. I have just returned from an extensive tour 
('overing 15 main railway centres and I have been most unhappy about what 
1 havb seen everywhere. Forty per cent. of the men are carrying out the job 
don~ previously by a whole complement. These facts are not coming to the 
n,)ticE; of the administrative members of the Railway Board and even the 
Honourable Minister may not really know what is taking place among the 
\' orkmen. It is a most serious problem. 1 am more than perturbed by what 
I huve seen and unless the Uailway Minister promises to harness the experience 
IlI!C advice of the people in the House who actually know what is happening 
I feel that he will be out of touch with the spirit of the men. I am one of! 
those who feel very perturbed about it and unless we get on top of this problem 
I feel that what is undoubtedly one of the most vital of our services is likely 
t,) fall down on the administration. 

~ ~~ ~: ~(i ,,"", ~ ~aT ~ fit; ~T 'lit ~T ~ 
q{ qT"~ ~ ~ fit; ~ 'liT ~ W 'fro ~ tf aNT ~ ~ ~ ;it 
q~'fTm ~CfP!~m~~arr~~ I amrr~~m ~R 
~ ~ "IlqtTf I 

1l ~ ~ ~ ~ """ 'lit ~q't>r 'lit ~ 
re-ii~ garr~1 ~q~~~ ~ ~ ~ 
(Centrallegisla.ture) 'lit am: ~ ~ srf<rf.:IN ~ ~ I 9: ~ ... 

~~CIi' 
~r .... tJ ... ( 

~ (Central Assembly) 'lit am: ~ am: 9: c:tII'df"'6w arr:fi ~ 

( Counoil of State) 'liT I 1l ~ ~ ~ ~~ M" criT ""'" ~ 'liT 

~ ifiRIJI ~ it I qR ~ ~ ml «r!t <f ;"j(1i.f ai 'fil{ « 'fi1l cifl{Q, <fiT 
~~~ ~ I_~ ~ ~ fc:t; •. ~ criT~~ctJfRit 
~ ~ anqt~Pf ~ I 

(Engli8h tranBlation of the above 8peech) _ 
Bui Deshbandhu Gupta (Delhi): Mr. Spl'akel", we are ple1ft!ed to find that 

the influence of the English is gone, but I am sorry to find that Engliah still 
holds the same place in this meeting as it has hitherto received. For that 
reaSOll we filJd the same old atmosphere. I hope that soon we shall be rid of 
!ohis too. 

I have risell to support the proposal made by my friend Mr. Govind 
Malviya. Upto this time the Central Legislature had twelve representatives 
on thlf Council; six represented the Centra1;'\ssembly while six represented 
the Council of State. I see no reason why t.his number should be decreased. 
If t.he number can not be increased from twelve, it must nob be decreased too. 
1 think UiE' Govemmeot will have no difficulty in accepting this proposal. 



ELECTION TO CENTRAL ADVISORY COUNCIL FOR R>ULWAYS 

Shri 1[. Sant.b.1IDaDl (Madras: General): Sir, my suggestion that this Council 
should be amalgamated with the Stallding Fiuance Committee for Railways 
h:.s created some sort of controversy. If this Council is to be enlarged on the 
lillllS suggested by the Honourable Mr. AIley and it is to be entrusted with real 
functions I have no objection whatsoever. But my experience is that it has 
worked as a nominal body. If Honourable Members werlJ. to look into the 
reports of the Central Advisory Council and the Standing Finance Committee 
for Rsi:ways they wi\) find that the work of the Council has been most meagre. 
It used to meet for half 8n hour and some questions about catering and other 
minor matters used to be placed before it and then some resolutions used to 
be ncorded which were never, so far as I know, implemented. I think we 
should set out face against nil kinds of fictitious committees. Either we should 
have ;, real committee or no committee at all. Why I suggest the amalgama
tion of these two committees is this. Pandit J.akshmi Kanta Maitra has ex· 
plnined how the position stllnds. All the members of the Standing Finance 
Committee are al~o memblJrs of tht> Central AdviRorv Council. Therefore if 
lU'cessary you can enlarge the number of members f~m 11 to 15 or 19 and 
get one committee-a committee for all matters on railways. Let it sit every 
month for two or three days and idscllss all questions. Otherwise the division 
of functions is likely to enable the Railway Department to say that certain 
subjects are within the purview of one or the other body and thereby between 
th/ol functioning of these two Committees neither body will have jurisdiction 
I)v .. r a range of subject-so That is what I want to avoid. I want to avoid 
dyarchy. Why should there be any dyarchy and why should there not be a 
single committee properly constituted. Why should it not discuss all 
rroblems......... . 

Xr. Speaker: The Honourable Member is again repelfting the same observa
tions about the amalgamation of the two committees. The House has heard 
the arguments on that point and it has de<'ideo to adopt the form:ltion of olle of 
the Committees, and the HOllse ha·s alread~' voted upon it. That is closed now. 

SMi 1[. SaIlthaDam: J am not ·pressing for an amalgamation at all. I am 
only pleading that this Advisory ('ouncil should not repeat its past and thlft 

i.it should be a new council altngether, t·hat it should have real functiCllls and 
that it should meet at least once a quarter. Unless it does so, it will be a 
sheer waste and be merely a paper committee. I do not want any paper com
mittee to be approved by this House. That is the only point J wanted to 
make. 

ssr1 ~ ~: 1f "!Of ~ ~ galT 'IT ~ ~ arrq; ani~ 
(Point of order) ~ (raise) ~ ~ 'IT fit; ~~ ~ <fiT 'IIi1i 
~~ (Amendment) ~ ~ f.I; am; ~ \ilIm ~ ~ ~ ~ lIT 
Standing Finanance Committee for Railways and Central 

Advisory Clouncil for Railways i!iT ~ ~ ~ ~ mn-~ I '1'lIT ~ 
~ if ~ ~ m f6~""U., (discussion) ~ ~ ~ I 

C\ (English ·tmtaBlatioR 01 the above speecA) 

Shri B.am Sahli (Gwlllior State): When I first sf.c?d J wa~ted to raise this 
p<>int of order that there is nO such amendment whIch . envIsages that ~he 
number of members should be increased by more t~an eight, ,!r the St~dmg 
FinanCE' Committee for. Railways and Central AdvIB?r:v C!>unml fo~ ~lwa!l' 
should be amalgamated as one. Oan there he any d,SCUSSion on thiS pomt ill 
such circumstances? . 

'](r. Splaker: It is perfectly competent for a Me!Dber to make whatever 
~u!\gestionB he msy ha.ve to make, evetJ thou~b thl)~ 19 nQ amendment. 
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Shri Bobinj Kumar OhaudhUli (Assam: General): Sir, I have listened ('are
fully to the various obsermtiolls which have been made by the Honourable 
Members of the House 011 this motion. I think I ('an make an humble 
suggestion. The wishes of the House, I think, will be well lJIet if the word 
. Auvisory' is droppeu. ~ir, we all know very well that the advice which is 
given in these Council meetillgs is given gratis. Anu advice given gratis is 
never heeded much. Therefore I think if you urop the word . Advisory' the 
wishes of the Memhers of I he Finance Committee mld the Central Council wit: 
be very well met. I had had the good luck or bad luck of beeoming a Member 
of ~he Advisory Council of Eastern Bengal Hailway for a coosiderable time. 
1 found that as soon as you sit the Pnsident of the Council makes a cur:ous 
lIt-tempt to divert. the tirn~ alld attention of the Members by giving each Mem
Le,· a smull packet 111,,1 that,. by the time the Members open the packets and 
.c,~ what they contain. the whole proceedings of the Counci: are over. Some
time~ it so happened thut thl' .\Iemher,; managed to see the .paekets quickly, 
and then we heard different observation" frolll members coming from different 
parts. Somebody was asking for a waiting room in a certain station; some
body else was I\1lking for :I challge in the time table at a certain place or the 
stoppnge of mail in n CEo'rtnill p:aC'e. and 80 fort·h. All the discussion goes on 
in nn unbalnnced WRy with the reRult that it becomes very easy for the railwfi,y 
l1\1thorities to ignore them altogether. Therefore I agree with the Honourable 
MemberR who have put. forward the "i"w that it should be a real Council. that 
this advice given should not be negleded as adY,i<:e .giyen gratis, and efforts 
sholild he mnde to make it a real. working hod~·. With these words I support 
the motioT). 

p-ft ;;nr~ 01ffif: ~ ;;iT, 1l ~ ;;iT it; ;it ~ 

(suggestions) ~ ~ ~;;rn: ~ ~ 'fiTm ~ I ~ RifT ~ ~ >i1TGr 

~~~~~I ~~~~~arn ~T ~ ~T~I 
m ~ ~~,~ (experts) ~ 31R ~ ~ 'fiT m;it ~ ~ ll' ~ 
~ ri ~ r).:s<II~",a ~T(Advi80ry Committee)q: ~ ~~)1n I 

m1f ~T m1f arm ~ ~ (States) ~T 3TT ~ ~ 31R ~~ (StateS) it; 
~ffi' am: ~ ~ ~ ~ ~ fl ~"! 'Wol ~ ~)1r am: r."{ mro ~)1r;it ~ ~ it; ~ (staff) q: ~~ (interested) ~ ~ 
~ q: ~s (interested) ~ ~ ~T ~ rn Ai ~ ;tT ;;rr ~Iffl
~ lliq;ft (Advisory Committee).r.t~ ~ srllt I 

m1f tt m1f f<'P{;;n,,! (refugees) if; ~ ~ m ~ 'liT ~ 
.~ tri: ( I ~ ~ ~;tT;r~ ~, Qlfcfl(O{ll'1 it> ~;sn;f ~ ~ ~, 
'Ii~ ~ '# ~ Qlf<fl~I'1 3TT;;mrr~, ~ ~ ~ m ~ l!fgcr ~ 
~~, am: ~ ~ ~ 3fT\'iI' m ~ ~ ~ ~ \ill ~~ ii!W 
~ ~ ~, 1l' p..~ ~ (Sta.te) IIll' <mf ~ ~ I ~ ~ m 'fiT 

~ ~~~, 1l' ~ ri ~ f.t; ~ q'fuy ~ ~ of ~ lIfT 
~~~<f~~ffiGRif;r¢~ ~~~;it~ 
(scope) ~ m m ~ 'Ii"{'1l ~ ~it ~m ~ I 

1{ l"f ~ ~ ~T'f qfur ~ ~ ~ ~ ~.~ 'IiW ~ I 
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(EngLiltk tran8'4J,tion ot Ul.e above 8peech) 
Slui .Jai B&raiD. Vy&8 (Jodhpur State): Mr. Speaker, I fully support the 

suggestions put forth, by Mr. Malaviya. The Railways have assumed much 
importance in these days. From the military point of view iou, Railways 
occupy a very prominent position. It would, therefore,. br, advisable to inc~ude 
in our Advisory Committee Military experts and others too who can express 
Wi,.;r opinion on such matters. Moreover the States have. also now joined us 
alld both the official and non·official members who are concerned with the 
Government Railways and non·officials who are interested in the State Railway 
employees will like to be included in the panel of tlie Advisory Committee. ' 

In..ter-alia the problem created by the refugees has also increased the im
portaItce of Railways. Owing to the partition of the country and the creation 
of Pakistan, many portions of the Railway lie in that country. This thing 
has also given importance to Railways. And to-day we are despatching 
Defence forces ,to places which are not connected by Railway. I am referring 
to Tripllra ~tate. Keeping all these factors in view, I will submit that not 
only I support what Pandit Govind Malaviya had said but I feel that its scope 
sb&uld be further expanded. 

With the&'6 words, I support the views of Pandit Govind Malaviya. 
:Mr. R. X. Sidhwa (C.P. and Berar: Generql): Mr. Speaker, Sir, I have soms 

experience of the working of Provincial Committees. I do not share the view 
that these Committees are paper Committees. It is true that they are advisory 
Committees. But much depends upon the Members who take interests in 
the Committees. In that way they would compel the Chairman to sit for 
six houn>. I can assure you that I was making the Chairman of thp- Com
mittee on which I was serving, sit for four and a half hours, and he dared not 
refuRe to permit lIle to lIlake the lLotions that I was moving in those Com
mittees. It is tl"llC that the resolut:ons that are p"ssed are merely advisory 
liEd b\'en if they are passed by majority of votes it is for the 
Chairman to aecept them or not. But the eOll,L;tutioll provides that' 
the ,lwltter be ref"ITed to the Hadway Board. 1 d" adlllll that the Hailway 
Board generally accept the proposal of the Chairman and not the nuvice of the 
majority ofthl) auvisory Committee. But these were oldcn duys, I am sure 
the present Hailwa." .\fember dare not go against tbl' aU vice of tbe people and 
accept the adviee of the Chairlllan of the AdviRory Committee. I !1m prepared 
to accept that an expansion of this Committee should be made and more 
powers given to it. BlUt I do not share the view that this Committee has not 
been doing any work. It is incorrect. These Committees were the creation 
of a very long controversy and agitation in this very Assembly and on the 
clamour that the Members made. I remained for twelve years on the Provin
cial Committees and I can claim that I have been able to provide SIllAll facili
ties for the clamouring public. I attach a very great importance to these 
Committees. In the present changed constitution the Committee should no 
doubt have more power. We are still thinking of the olden days and probab
ly feel that the same thing that transpired in the olden times under a bu)'"aucra' 
tic regime will continue in the Committee. It is impo!'sible to belie"e that. 
W~ nPlst ch:mge our outlook and see how we are livir.g, the atmosphere ill 
which we are working. I would prefer some more powers to he given to the 
Committee. I do not mind even if its name remains 'Advisory'. The majo
rity view of the membe" cannot be floute~l by the Chuinnall, whosoeve:' he is. 

The Ronourabie Dr . .John ll.atthai: Sir, I must confess frankly that when 
I moved my simple lllotion I was not prepared for a diReuHsion coverin," so ex
tensive a field. I almost felt for a moment thut I was back ill the middle of a 
Budget debate. 

There were two or three 'important points which were raised in the course 
·f the discussion. The first point, a point to which my honourable friend 
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Mr. Santhanam obviously atiachesa great deal of importance, was thai there 
might be sacrifice of public interests if we made to clear~cut a distinction bet; 
lAo'een administration and finance. To that point my honourable friend Partdit 
~akBhmi Kan~a Maitrll: has already made a reply, that undertl:ie. existing prac. 
t.lce, w.hen thiS Com~Jllttee meete, all ~e members of the ,standing Finance 
Committee are admitted as e.,;.otficio members on this Committee So that 
in Ilractice, that di!.tinction does not exist. Whatever administrative 0; 

'financial matters may be brought by the Railways, the lliembers of this Com. 
mittee would be in a position to ccin~ider them as a whole. 
. Various appeals have been made to me not to c,?ntinue the habits of the 

ancient regime. I have been asked to activate this Committee to call for 
more frequent meetings of the Comlnittee. With all these appe~ls I have the 
U~Il.lOBt an~ the most profound sympathy. If I say that I want to activate 
thin Committee, thllt I want to have more frequent meetingi of thu. Committee, 
I do not say It from a sense of duty. 

From my little experience of these committees I find it is worth my while to 
tnke EH'('O,"l( of Sll!1gt\Rt OilS Illade by them. Oil many illll"'H'tan: Illatter, during 
1 P II, the lust Budget sessioll I was great:y helped by suggestiolls ·wnUJ. 

, hlld h"ell made to me by members of thi~ Committee so, from the 
point of "iew being ,lblf' to do my OWll \\'ork " lit,ff' bettpr, I find it i" worth 
v,'hiIe :.0 tskP thp committees seriously. 

My honourable [riells Mr. Anthony referred to the question of labour. 
was Impressed by the point that he made. In fact I have developed a 
strong feelillg thai th,. railwH.'·s in this country, like every other industry of 
importance, depend for their future on the organization of a better structurE' 
of industrial l'elat;ol1'. If it is possible for me to devise a composition for 
this committee whid, w{Jul(1 bring into the. committee peoplf' who represent 
the labour pC.;llt "f view. I should certainly give the fullest consideratiOl..i 
t{J it. My 110110111',,1>1 .. friend MI'. Alley rp!"rred to the <)1l8stioll of the Indian 
n"ilwny (:onfel'1.n(·(' AS8ol'.iation. To a large extent I agree with him. 1 
h,,\'(, n·(,.·"t:.\ I.ad lInder adhp considerutioll th .. questioll whether the fundions 
"hi('" "r.' 11(''\' discharged by the Indian Railways ConferencE' AsI>ociation should 
continue. I ~e1 thnt there is it great dcnl which is now being done by the 
hdi;; I I'Hil",,,:,! Conference Associatioo whic!~ are real:y matters that ought to 
Le under the consideration.of the Ministry rather than the Conference 
As&oC'iation. As I undersblld jt. thE're was iJistificatioll for the Railway 
Conference Association at the time when most of our railwnys were company 
r'1il\\':1.,"": IJul now that all the Class I railways are Slate railways, it seems 
to me thut the composition and scope. of the Indian Railway Conference Associ· 
ution stand l:r;!entl,v in need of revision and reorganization. and I have the 
!l.ntter ns 1 sny, undcr active consideration :lnd I hope to come to a decision 
at " very er.l'ly dnte. 

Sir th"rp wo~ onp point that wa~ made-I forget hy whom,-that recommen· 
dllt.ion~ on importnnt matters which the Advisor\' Council make do not reo 
('.I'ive n<lequlIt,(, ('onsidnation bv (Tovernmellt. As far as thp present 1f'n;st·,· 
i.· cOllcerned theTP i" not 1\ mutter on which recommelliatiol)s are made by 
thi~ Advisory Council which I would not go to any length to be able to accept. 
But there is onp mntter in this connection to which I should make reference. 
Ewn where important mutters of administration or ,Policy are raised-I am 
spPtlking with nil respect-it is extraordinary how often members would switch 
dis<'n"sion tcwards questions of purely local interest, I was anxious on mor~ 
t.han one OC(,9.~ion to get them to consider certain importnnt matters as question 
of principle. and fll!licy, but. tl:tey wen,t b~c~ to .small, matter~ ~uch ~s what 
hapPE'ned at thE' Trichinol,loly I'allwav station or the, pnce at wb'ch frUlts were 
sold at Egmorp rnilwn\' station. It is not al'ways', if J may,·:., In, ihe !a'llt 
of the pN'l;on who presHes over these meetings. 



HATIHCATION OF WOULD 1I~;ALTll OIWANISATION, ETC. 19 
Shri B. Das (Orissa: General): The fault of the past administrations. 
The BonOW'able Dr. John lIlatthai: .My honourable friends can rest as

sured that if a question of importance is brought before the Council, there is no 
one from whom they would receive greater co-operation than myself. That 
is all I have to say. 

Mr. Speaker: The question is: 

"Th~t this Assembly do proceed to elect, in such manner a. may be approved by the 
Honourable the Speaker, eight non·official members to serVe on the Central Advisory Council 
for Railwa)8 for the unexpired portion of the current financial year." 

l'he motion was adopted. 

1Ir. Speaker: I have to inform Honourable Members that the following 
dates have been fixed for rt'ceiving nominations nnd holding elections, J ne· 

,ceS"f!TY, it: C"llllection with the following Committees and Council. namelr 

Standing Finance Commiiiee. 
Central Advisory Council for 

Railways. 
8tanding Fillalll'V l'omnlippf-' fOI' 

Hailways. 

Date for Date for 
nomint..ion. election. 

19-11-47 ~1-1l-47 

Hl-Il-47 21-11-47 

19-11-47 21-11-47 

Th,) nominations for these Committees and council wi:l be received in the 
Norce Office upto 12 lIoon on the dates mentioned for the purpose. The elec· 
tions. which will I", cOlulll('tt"d ill ilcl'ordancp with the Hegulat;on~ f"J' the bold· 
ing of elections hy means of the single transferable vote. will be held in the 
A~sistant Secretary's room (N'o. 21) in the COllneil House, hetweell the hours 
]()-30 A,M. ani 1 P.M. 

l:RSOLUTIOK HE HATIFrrATIO~ OF THE CO\'STTTT"Tltl'\ Ill-" THE 

WORLD HEALTH ORGANIZATION AXD THE PROTOCOL CON· 
CERNING THE INTEHNATIOKAL OFFWE OF PFBLIC H.YGIENE. 

The Honourabke Bajkum&ri Amrit Xaur (Minister for Health): Sir, I move: 
"This Assembly i. of opinion that the Ccnstit~tion ot the World Health Organizatiod 

and the Protocol coneeminl( the International Office of Public Hygiene be ratified." 

1 understand that the Constitution and the Protocol as well as a summary 
()f the World Health Organization have already been circulated to members: 
but in view of the fact that perhaps many of them may not have had time to 
Tead that summary or any thin!\, about the World Health Organization, I feel 
I might say something in explanation of this ratification. There were originally 
two World Organizations concerned with dealing with world neaTth problems. 
One was the International Office "f '!"Ib"" H \'!rielH-. ann the other the League 
.of Nations World Health Org-un;zu!·on. Both thes~ could not flit"';;O\]. dllring 
the "Torld War. 'Their dutes "cre ta~~n up b:c an organ:zation kn~';vn as the 
UNRHA. Later in 1946, the Social and E~onom;c Connei] of the Gnited 
Nations, at the instanee of several nations. called Ii Health Conference and 
1>ppointed a Preparatory Commission, of which India was a member. to 
formulate proposals; and they recommended a World Health Organization whose 
<>bjectives were to prepare International Sanitary Conventions, to prevent the 
ilpread of epidemic diseases, to promote research in all fields of health, to work 
10, the improv~ment of nutrition, hous;Il\(. sanitation, maternity and child 
welfare, industrial hygiene, medical education, standardization of ftlod. 
_~nnaceU'f;ical ani biological products, et<l. I may mention that all these are 
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of vital importance to India. The Constitution, briefly, is ~lot~g its work. to 
three organs: one will be the World Health Asse~bly ':I'hICh wIll ~e meetmg 
once a year: one will be an Executive Board whIch WIll meet tWice. a year 
composed of 18 member-states; and thirdly there would be a Secretariat of a 
Director-General and other staff. Now this Constitution was signed by all the 
51 members of the United Nations, of whi~h India was one, and it will come 
into force when members of the United Nations have ratified their signatures; 
and this is the ratification that I now seek from the Indian Legislature. I may 
mention that an Interim Commission was set up, on which India was 
represented, to carry on the functions of this Health Organization. Its head
quarters are now at New York and it has a Branch Office in Geneva also. The 
Protocol deals only with the handing over of the duties and functions of the 
International Office of Public Hygiene. India, I may mention, has taken an 
active part throughout in the establishment of the Organisation and also in its 
work and deliberations and it is an Indian member who is now Chairman of the 
Committee for deciding the pennanent headquarters of this Organisation. I 
would like to say that we are going to press for tb~se permanent headquarters 
to be in India. The Indian member is al80 Vice-m,airman of a Committee on 
technical questioDs, is a Chairman of the Drafting Sub-Committee and is a 
Kember of Priorities and Steering Committees. 

In BIlking the House to ratify what has already been signed by the Indian 
representative at the World Health Organisation, I would like to say tha.t 
India can gain in several ways by becoming a Member of the World Health 
Organisation. We can get technical assistance to our Governments in 
strengthening our health services. That assistance may include expert staff if 
we wiah for it, equipment for training our people. We can also get advice and 
guidance on our health problems from expert committees. Then when it 
becomes possible to send out such teams India can also have expert teams for 
development of health programmes in co·operation with other GOvernments. 
We can also get fellowships for post-graduate studies and moreover results of 
research will all be available to us. We may even get financial help for our 
research organisations. As health matters are extremely vital to Indil,l and as 
it is the policy, and perfectly correct policy, for India to collaborate with other 
nations of the world in all good causes, I ask this House to ratify our Member
ship of the World Health Organisation and I am sure the House will have no 
hesitation in accepting the motion. 

Shri X. )(. )(unabi (Bombay: General): Sir, J wish to submit that the House 
be now adjourned. 

lIlr. Speaker: I will put the motion before the House. Resolution moved: 
"This Aaaembly i. of opinion that the constitution of the World Healtb Organ~zation and 

\.he Protocol concerning the InternationoJ Office of Public Hygiene be ratified." 

Shri X. II. )(UDShi: Sir, I submit that the House do stand adjourned till 
tomorrow because this motion might take some time. Many Members lire 
iWxious b take part in discussion and it is very inconvenient to the lIfembers 
to mept at 3 P.M. because ma.ny of them are members of the All-India Congress 
Commi~tee and will be busy in tho'! afternooll. 

Mr. Speaker: Apart from that consideration,. Members may not have had 
copies of papers etc. early enough. Some one remarked that he rec~ived them 
only this morning. I, therefore, am of opinion that time may be given, so that 
Members may read t.he papers and have a discussion tomorrow. 

Now that leaves practically no business before the House. I wish to invite 
Honourab~e Members' attention to one or two points. J understand that, on 
account of Members not int.imating immediately, to the 0ffice, their arrival and 
the address in Delhi, similarly not intimating in advance H~ to when .they are 
lea\fing th'lir places. it has not been always possible to send their post to them 
in such a manner, that it would reach their hands at the proper time ana. 
proper place. Members have come here and the packpts have gone to their 
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places, or they have not gone and it is not known where the Members are staying. 
It is, therefore necessary, for Honourable Members to keep in touch with the 
office and immediately contact the office and inform it of their arrivals, 
departures and the addresses to which their post; may be Bent to them. 

Then I might invile the attention of Members to Circ.rular No. 12 along with 
which copies of four Bills have been sent and copies of the Reports of the 
Select Committees in respect of some further Bills have also been sent. I have 
to request the Members to be so good as to preserve them for use whenever lhe 
matter is fixed for discussion here. As a measure of economy it is not possible 
to distribute every day about 300 copies of the same papers for an indefinite 
period. Whatever io' distributed should be kept by Members carefully and brought 
to the House. That has been the practice followed during the last Legislative 
Assembly period. If anybody, just by forgetfulness, misses to bring his copy, 
he can get a copy in the Lobby for reference. 

The Assembly then adjourned till Eleven of the Clock on TU8sday, the 18th 
XOtiember, 1947. 

GIPD-L-22LAD-21.2:48-909' 
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